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{Shri P. K. Kumaran.]

among the different groups of Chris-
tians in India.

Madam, it is bui natural for religi-
ous institutions to raise a hue and cry
whenever measures to introduce an
element of rationale are resorted to.
The question of recognising the Minis-
ters of certain churches as compet-
ent to solemnise a marriage has raised
a fear among the adherents of a large
number of denominations of church-
es, the fear whether Ministers of their
churches will be recognised or not.
When the Bill is passed into law, the
Committee that is going to be consti-
tuted will be having hard time con-
sidering which church has got to be
recommended and which not.  This
will introduce a new element of con-
troversy between the various
denominations of churches. I should
very much like t> see that Marriage
Registrars are appointed in all dis-
{1icts who will grant licences of
marriage after satisfying all the con-
ditions prescribed in this Bill. After
obtaining licences, the parties may
perform the religious and social part
of the marriages in churches or any-
where else they want. After 1the
wmarriage, within a week, the parties
r~an cause the details of the marriage
Lo be entered in a register maintained
by the licensing authority in the pre-
sence of two witnesses, parents of the
minor bride, etc. I would like this
system to be prescribed for all sec-
sions of the society. A similar system
prevails in America whose Constitu-
tion also, like ours, is based on
secularism.

Tag DEPUTY CHAIRMAN: You
may continue on the next occasion.

The House stands adjourned (ill
half past two of the clock.

The House then adjourned
for lunch at one of the clock.

T T

[ RAJYA SABHA ]

|
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The House reassembled after Ilunch
at half-past two of the clock. THR
VicE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair.

MOTION REGARDING RAILWAY
| ACCIDENTS

THe MINISTER ofF RAILWAYS
(SARDAR SWARAN SINGH): Sir, I beg to
move . .

Sert  BHUPESH GUPTA (West
Bengal): Sir, I understand from the
papers that notice of this motion was
given by the Members from thig side
of the House and it is becoming a
practice that the Government then
gives notice of the same motion and
then debars the Members of this
House from moving it. I think it is
not right. The Government should
have given it before. When the Mem-
bers opposite give it, they should have
the right because first of all they can
place the things for the Minister to
consider and reply; secondly, the Mem-
bers have also the right of reply and
apart from this fact of time, I think
it iy not a good practice on the part
of the Government to come in this
way. It was open to them right at
the beginning of the Session, for the
Minister to give his own motion and
whenever we try to initiate any such
thing, the Government tries to come in.
It is good because some of them do
not want to come in even under pro-
vocation but then it is not a fair prac-
tice, not a good convention to try to
debar initiative in this manner or to
take away the time which the Opposi-
tion would be otherwise entitled to.

Surt DAHYABHAI V. PATEL
(Gujarat): We are in complete agree-
ment with Mr. Gupta’s remarks on
this subject.

SarpAR SWARAN SINGH: I am glad
that at any rate the Swatantra Party
and the Communist are one on this.
May I clarify the position?
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Serr DAHYABHA] V. PATEL:
it is not an accident. (Interruptions.)

Suri BHUPESH GUPTA: The issue
is between the Opposition and the
Government here relating to certain
procedures and practiceg or convention
which should be adhereq to unless they
believe in doing something not very

helpful for the growth of institutions
such as this. ‘

Motion regarding

TBE VICE-CHAIRMAN (SHRr AKBAR
Arr KuaN): 1 would like to hear the
Minister.

SarpAR SWARAN SINGH: I thought
the opposition would welcome such a
move because it is well known that
according to the procedures, even if a
non-official motion is tabled, it only
remains as a No-Day-Yet-Named
Motion and it is for the Government
to find out whether they have got any
time . . .

Sur1 BHUPESH GUPTA: On a point
of order. I challenge that statement.

TrHe VICE-CHAIRMAN (SHRI AKBAR
Arr KHAN): Let him proceed.

SarpaAR SWARAN SINGH: In a
matter like this, so far as Opposition
motion are concerned, they are most
welcome. I do not object to them. X
am the last person to object to the
moving of any such motion but it has
to be remembered that in a matter
where the Government feels that it is
of sufficient importance that it should
be brought before the House by itself
the mere existence of an earlier non-
official motion does not debar the
Government from coming to the House
and making a positive motion. If any-
thing, that ig something which should
be welcomed.

On the other issue, I do not know
why my esteemed friend, Shri Bhu-
pesh Gupta, got agitated when I said
that so far as official motions are con~
cerned, when Wwe make an official
motion, then there is a commitment
that we will find time also. It has

to be remembered, subject to the over- ; tage.
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all control by the Presiding Officers
in the two Houses of Parliament so
far as the Order of Business is con-
cerned, this is to be decided by the
Minister of Parliamentary Affairs in
consultation with the Business Advi-
sory Committee. It was not a motion
by way of a Resolution or the like
which comes within the definition of
a non-official resolution or non-offi-
cial business. It was a motion for
discussion of an important matter
which is admitted only as a No-Day-
Yet-Named Motion which has to find
time. It has to compete with other
itemg on the Business List of the
Houses and I do not see why they
should object to it. This means vir-
tually that if there is any non-official
motion, then the Government cannot
come to the House with g positive
motion. This is a position which I am
afraid we cannot accept.

Surt BHUPESH GUPTA: Sir, I
would like you to hear me on this
point. Firstly, I realise that it ig a
No-Day-Yet-Named Motion but as
far as the time is concerned, it is for
you to fix. Once you admit this
motion, it is entirely in the hands of
the Chair to fix the time and compel
the Government to undertake it. It is
not for the Government to say whe-
ther they are going to accept it or not.
This is a point number one.

Point number two is irrelevant that
time could not be found. Time has
been found. The only thing is, the
Government has gtolen our time. We
wanted it the other way round. Then
il you say that we get more time,
it the Government motion is there,
that also does not apply here because
only 21/2 hours have been given, not
the whole day. Even on that score,
we, the Opposition, stand to lose. I
think the hon. Minister should not
assume the authority that goes with
the Chair. The motion was admittec_l,
the time was found but the point 18
now the Government is taking away
that time and the initative in their
hands and we are put at a disadvan-
This is what I say.
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SHrI M. S. GURUPADA SWAMY
(Mysore): The Opposition Members
tabled the motion. It is true that it
does not in any way prevent the
Government coming forward with their
own motion. But here in this House the
motion tabled by us was much before
‘the motion tabled by the Govern-
ment. Therefore, if you admit the
motion of the Government, it will be
denying the right of the Opposition to
initiate a discussion on such an im-
portant issue The point is, you are
denying the privilege of the Opposi-
tion to initiate discussion on matters
of importance. So we have fo con-
fine our attention to this small but
very imporiant poini, namely whe-
ther the Opposition should be denied
the exercige of their rights in the
usual course under the Rules of Pro-
cedure; otherwise, the whole procedure
becomes meaningless so far as this is
concerned.

Motion regarding

Surr K. SANTHANAM (Madras): I
am sorry that the Opposition .

Tae VICE-CHAIRMAN (SHRI AKBAR
AL Knan): Only to the extent of the
point of order.

Surt K. SANTHANAM: Yes. I am
rather surprised at this opposition
because if their point is conceded, it
is quite possible that the Government
may not be able to find time at all
for many such motions. In fact it
is to the advantage of this House that
on as many matters as possible of
such a nature, the Government should
take the initiative and come forward
to find the time.

Surt BHUPESH GUPTA: Why deny
the initiative?

SHr1 K. SANTHANAM: But where
is the initiative denied? When once
a discussion is initiated, then every

Member of the Opposition hag the
same right to speak . ..
Surt BHUPESH GUPTA: No. Mr.

Santhanam being an experienced par-
liamentarian, should know that no
Member of the Opposition would have
the right of replying. . . -

[RAJYA SABHA]
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Surr K. SANTHANAM: 1In a
motion like this, there is no question
of any reply because it 1s the respon-
gibility of the Government. It i1s only
when the Government replies that we
can have any concessions or any re-
formg or interest whatever. What 18
the use of my friend, Shri Bhupesh
Gupta, replying? He can only abuse
but the Government can do things.

Surr BHUPESH GUPTA: On a
point of order again. Is the hon.
Member entitled to say that I can only

abuse? I do not wish to abuse . ..
Supx K. SANTHANAM:. What

else can he do?

Surr BHUPESH GUPTA: The
motion was not In my name.
Surr DAHYABHAI V. PATEL:

The hon. Member is not in order to
cast aspersions on a Member.

(Interruptions.)

SHrr K. SANTHANAM: I am sorry.
1 am willing to withdraw the word
‘apuse’ and say that he can criticise
and oppose and the Opposition’s
reply has no meaning or purpose but
a reply from the Government to meet
the pomtg raised by the Opposition
has got substance, has got a purpose.
Therefore, a Government mbotion is
any day to be preferred to an Oppo-
sition motion.

Surr BHUPESH GUPTA: I am 2ot
dealing with it. He cannot have his
own argument only. He said that in
the Minister’s reply people are in-
terested. We are also interested in it
but how is thig right taken away from
the Minister? The Minister can veak
at the end, after listening to the
speeches, minus the right of his speech
in reply. Everything that he wishes
to state he can state. We want this
initiative because, in the first instance,
we state the position of the Opposi-
tion and of the public before the
Government go that the Government
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spokesman in his speech stateg the
Government’s position and what they
have to say. Secondly, we have the

:ight of reply. The Opposition also
should have the right to express
whether the Opposition 15 satisfied

with the position that the Government
had taken on the floor of the House.
The other day, in the House of Com-
mons, certain matters of importance
were  discussed and, as you
may know, the discussion
wag initiated in one case by the
Deputy Leader of the Labour
Party, ang in another case by the
Leader of the Labour Party, Mr.
Galiskell. Prime  Minster  Mae-
Millan did not come and say that the
Government must initiate the discus-
sion. Mr. Santhanam is supposed to
be a knowledgeable and learned
Member of Parliament. He will kind-
ly refer to the proceedings bof the
House of Commons. He can then -ee
that the Government does not take
the initiative in such cases, but it is
the Opposition which takeg the ini-
tiative for raising guch  discussions.
The initiative ig from the Oppogition
side of the House of Commons.

Tag VICE-CHAIRMAN (SHRI AKBAR
Arr Kuan): I have heisd whaf you
have to say.

Surt K. SANTHANAM. No, Bir. I
am not going to make a speech. J only
want to say that I have never said
that the initiative should never be
taken by the Opposition. Neither
did Mr. Gaitskell claim that only the
Labour Party should initiate the dis-
cussion. The initiative can come from
either side of the House, but when it
comes from the Government side, it
ought to be preferred.

Surt BHUPESH GUPTA: So he has
admitted that the initiative came from
the Labour Party.

AN Hon. MEMBER:
raise a point of order?

Then why

Surr BHUPESH GUPTA: Not only
that, he hag also supported me. But
- |
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it seems he would support 1t in the
House of Commons only, not in this
Parliament of ours where he and I
sit. Charity, we thought, should begm
at home,

|

Surt M. P. BHARGAVA  (Uttar
Pradesh): As the Rules of Procedure
in this House stand at present, a
Government motion always has
priority ‘over motlons given notice of
by any other hon. Member of the
House. Take my own case. I gave
notice of a motion for a discussion on
the Dhebarbhai Commission’s Report.

1y was guperseded by a Government
TRHONIUTL

Surt MULKA GOVINDA REDDY
(Mysore): You belong to the Gov-
ernment side. |

SHrr M. P. BHARGAVA: 1 gave
notice of a motion for a discussion on
the Eleventh Report of the U.P.S.C.
and {hat was also superseded. So .
the hon Members of the Opposition
want any change in the Ruleg of Pro-
cedure of the House, the better course
iy to approach the Chairman for a
change of the Rules. It is ng use
discussing a matter here which is be-
yond the purview of the House to de-
cide. So let us take it up in the
Rules Committee and try to change
the rules if we want to.

TaE VICE-CHAIRMAN (SHRT AKBAR
ALt KuAN): I have heard both sides.
That will do.

Surr M. P. BHARGAVA: Why take
the time of the House here?

Surr BHUPESH GUPTA: The hon.

Member is a camp follower of the
ruling party. '

-

Surt MULKA GOVINDA REDDY:
There ig this difference between a
motion from the ruling party and a
motion from the Opposition. At any
time, a Member of the ruling party, if
he has tabled the motion, can be
asked to withdraw his motion and the

1
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[Shri Mulka Govinda Reddy.]
discussion can be curtailed. But if
the motion is tabled by a member of
the Opposition, it not only means that
he wantg an opportunity to discuss
that important matter, but i1t will also
amount to a censure motion against
the Government for their failures and
for their acts of commission and
omission. Ang in this particular case
the Government should have taken
the opportunity of tabling their motion
long before the Opposition thought of
it. But they never thought it was a
serioug matter which should be dis-
cussed in Parliament.

THE VICE-CHAIRMAN (SHRI AKBAR
AL KnaN): You want to say some-
thing Mr. Govinda Reddy?

Surr M. GOVINDA REDDY (My-
sore): Sir, I only wanted to say this
much. The statement is to be dis-
cussed and thig motion is a very im-
portant one. Only two and a half
hours are allotted for  dis~
cussion on this motion and already
some fifteen minutes have been taken
up by this preliminary discussion that
we are having. I do not hink this is
very useful. Let us finish with this
discussion and not take more time
from the time allotted for the dis-
cussion of the motion.

Surt BHUPESH GUPTA: No, this
time will not be included in that.

Tue VICE-CHAIRMAN (SHRT AKBAR
Arr KuanN): You have had your say.
T think I have heard both sides of the
House.

Surt BHUPESH GUPTA: Sir, don’t
give your ruling now. I request you,

Mr. Vice-Chairman, don’t give a
ruling. I do not insist on getting a
ruling now.

Tae VICE-CHAIRMAN (SHRI AKBAR
Alr Knax): But I should give a
ruling.

Surt BHUPESH GUPTA: It is not
wanted now, because we have to de-
bate it in the chamber. As some
hon. Member said, we should go to
the Chairman and we would like to go

{ RAJYA SABHA]
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our case,

Tre VICE-CHAIRMAN (SHRI AKBAR
Arr KuaN): Then have you with-
drawn your point of order?

Surt BHUPESH GUPTA: No, I
have not. Why should I? I wish to
keep it pending.

Tue VICE-CHAIRMAN (SHRI AKBAR
Arr KHAN): For this debate the point
of order will have to be decided. So
either you withdraw it or I have to
give g ruling.

Sur1 BHUPESH GUPTA: I am 90t
withdrawing, Sir. You want to give
your ruling on the point of order,
but it will be doing less than justice.
You may feel you are doing justice.

SHRI SONUSING DHANSING
PATIL (Maharashtra): Sir, when the
hon. Member takes the risk of raising
a point of order, he cannot say he
will not withdraw it. Either he must
seek the decision of the Chair or he
must withdraw his point of order.
These are the only two alternatives.

Suert BHUPESH GUPTA: The hon.
Member sitting so long on the side of
the Treasury Benches has forgotten
everything. He ought to know that
a point of order also can be with-
drawn.

Tue VICE-CHAIRMAN (SHRT AKBAR
Arr Kuan): You are withdrawing?

Surt BHUPESH GUPTA: I am not
withdrawing it.

Tye VICE-CHAIRMAN (SHRI AKBAR
ALt KHAN): I give my decision. In
view of rule 153 which says:

“The Chairman may after con-
sidering the state of business in the
Council and in consultation with the
Leader of the Council allot a day
or days or part of a day for the
discussion of any such motion.”

In view of this, it is in the province
of the Chairman and the Leader and
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it has been decided that the Gov-
ernment should move it. Accordingly
I ask the Minister ¢f Railwayg to
start the discussion.

Motion regarding

Sur1 BHUPESH GUPTA: I will not
challenge the ruling. But we have
heard the rule as it was read out by
you and it says that the Chairman
may do it and it is left to his discre-
tion. As a lawyer, Sir, you under-
stand that “may” is not “must” and
it is not mandatory. It is left to the
discretion of the Chairman to decide
in consultation with the Leader of the
House. I do not know when  this
consultation with the Leader of the
House took place. Hafiz Mohammad
Tbrahim is not here to substantiate it
and say that he has been consulted.

Surt M. GOVINDA REDDY: But the
Chair has given the ruling. ‘

Tue VICE-CHAIRMAN (SuHRI AKBAR
Ar1 KuaN): The Railway Minister.

When
Hafiz

Surr BHUPESH GUPTA:
was he consulted? When wag
Mohammad Ibrahim consulted?

THE VICE-CHAIRMAN (SHRI
AxBar ALl KHAN): 1 have given my
decision. The Railway Minister will
start the discussion.

SarpAR SWARAN SINGH: Sir, I
beg to move: ‘
“That the statement regarding

Railway accidents, laid on the Table
of the Rajya Sabha on the 16th
August, 1962, be taken in;o consi-
deration.” }

Sir, on the 16th August, I placed on
the Table of the House a statement
giving certain details about the number
©of accidents that took rlace bhetween
the date when the Rajya Sabha ad-
journed at the end of le iast session
and August, 1962 ang I also gave some
further details about them There
were fourteen such accidents and all

ef them were unfortunate, but

[21 AUG. 1962]
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; most unfortunate of them all was the

one which took place at Dumraon on
the night of the 21st July, 1962. My
sympathies and those of all other
railwaymen go to the bereaved fami-
lies and to those who were injured in
these accidents.

Of the fourteen “ases shown in the
Statement, seven were of train collis-
ions, three involving passenger trains.
The other four cases were of derail-
ments, of which two involved passen-
ger trains, one of these resulting from
the train running on a tree which had
fallen on the track on account of
strong wingd; the remaining three acci-
dents were of traing running into road
track and level-crossings, two of them
being unmanned level-crossings. Of
the 74 dead ang 159 injured, that I
mentioned in the Statement which I
laid on the Table of the House, 53 were
injured in accidents at un-manned
level-crossings; and 1f the casualties in
the Dumraon accident were excluded,
the total number of casuaalties in  the
remaining 11 accidents worze out to
one person Killed and 79 injured. I
may mention here that of the per-
song injured in the Dumraon accident
one more has died in the hospital since
T laid that Statement on the Table =f
the House and so the death-roll now
unfortunately stands at 74 so far as
this accident is conzerned. In the
Dumraon accident, as I have already
informed the House, a Commission of
Enquiry headed by a retired Judge of
the High Court has been set up tc go
into the causeg of the accident. The
findings of the Commission and the
recommendations which they might
make to avoid recurrence of such ac-
cidents will be eagerly awaited by the
railway  administration. In other
cases also, enquiries have been made
and those found guilty will be brought
to book. It is not my intention to
take much time of the House. We
have already spent some time in dis-
cussing the procedural aspec: and
there are only a few points that I
would lilee to mention at this stage.

What do we do to prevent such ac-
This is a matter about which
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[Sardar Swaran Singh.]
the House would be vitally interested
S¢ far as preventive measures are Lon-
cerned, we tackle this problem 1n two
ways, one 1s provision of technological
ald to the staff to act againsi the pos-
sibility of accidents and 1n this cate-
gory we have got numerous devices of
a mechanical character in sigLalling
and the like which afford great pio-
tection against the occurrence of acci-
dents. These aspects are a few and 1
would indicate the few item, thai {ail
under this category. For instance, we
have got the interlocking of points and
signals so that until the correct road
1s set, the signals cannot e lowered.
Then we have got the provision  of
token instruments on single-line/sec-
tions 1n place of paper line clear
Then we have got also interlocking
of imporiant level crossmg gdates with
the signals so that so long as the gate
remams open, the signal cannot he
lowered. We have got what 1, cailed
cdirect circuiting on certain sections
ang stations so that when a  certamn
portion of the line 1s obstructed the
signals controlling movement on such
line cannot be lowered. I* 1s true that
our entire system hag not got all these
technological aids for a variety of
1easons, the most importsut of which 1s
the fact that we are a developing
country and we are trying to develop
and manufacture a large porticn  of
this signalling equipment inside the
coxuntry We are undertaking a phased
programme to progressively replace
these signalling equipment with the
latest ‘technological development. It
will be appreciated that we can under-
take this only in a phased programme
and cannot undertake the production
of all these within a short time Apart
from these technological aids, there
1s another important aspect which I
might mention at this stage and that
ig the educative aspect It is impnrtant
that whatever the tecqnical aids we
may provide, the best known safety
device still remains a carefu] man It
is the railway administcation’s objec-
tive to create this careful man, and this
can obviously be done in a  variety
of ways. The most important re-
quirement is that adequate care should

i
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be taken even at the time of recruit-
ment so that a person of the right type
might be recruited Then, their initial
training 1s a- matter of great import-
ance and as the House 15 aware, we
have established a number of training
institutes all over the country--the
number 1s about fifty all over the coun-
try—where tramning of an intensive
character is provided. Not only initial
training but we attach a great deal of
importance to what are cailed tra:sming
in service refresher courses and the
like, because there can be a tendency
to 1gnore some of the important as-
pects where one 1s intimately associat-
ed and concerned with the actual
working and the institulion of re-
fresher courses 1s, therefore, a very im-
portant and vital matter If 15 1mm-
poitant too that safety consciousness
should be created amongst the staff by
distributing the right type of pamph-
lets, by pasting posters at appropnate
places and by personal contact between
the supervisory staff ang those who
are in charge of the various devices so
that the latter might be reminded from
time to time and 1t might be explained
to them how they should handl: some
of these devices etc. Then we have at
important railway  stations accident
prevention committees which are play-
ing a useful part becavse they analyse-
these accidents and also take action to
prevent recurrence of such accidents.
Finally, a pilot project for screening
the train passing staft for safety-mind-
edness by a process of psychological
test 1s under examination cf the Gov-
ernment at present 'I might add that
this psychological approach is im-
portant and other progressive countries
have also adopted 1t. It is ~ur inten-
tion to introduce these on our railway
system also.

Apart from these preventive aspects,
the other important requirenent
which we cannot ignore is the punitive-
aspect With all the technological aid
and the imnstruments of a mecharical
character that might be provided,
howsoever great may be the educative
process in the form of training, re-
fresher courses and the ‘ike, still, ac-
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cidents, by the very nature of the cir
cumstances, do take place How dao
we act if these acciden's take piace®
Qur approach mn this respect 15 two
fold, one 1s to tackle 1t on a long range
basis As the House 1, aware, ﬁie rail-
way administration and the “hovern-
ment of India have -~on.titute an
Accidents £nquiry Commzittee 'presid-
ed over by an eminent public man,
Shr1 Hriday Nath Kunzru, who was till
a few months ago a senior Member of
our Parliament and a Member of this
House He 15 the Chairman ¢ff that
Committee There are other hon
Members, for instance, Shri Satya-
charan Shastr1 a sitting Meniber of

this  House and Shn Jaipal
Singh, a sitting Member of the
other House There are tdchnical

Members also on that Committee 1t
became necessary to constitute  this
Commuittee towards the end of t} e last
year as a result of Aistuss.ons n this

House and 1 the other House We
are cagerly looking forward te  the
recommendations of this  Committes

and 1t 1s hoped that the Committee
‘wil] soon be able to give an interim
Teport and make certatn interim re-
commendations So far as individaal
«cases of accidents are conceined de-
pending upon the natuie of the accl-
dent and the gravity of the accident,
enquiries are held 1 would like fo
«clarify that enquiries are held in all

cases w'irre a mishao is what 1s de-
fined as ‘“accident” in  raillwidv ter-
minology I miaght ~av here that the

word “accident” 1s deflined in such a
way 1n raillway parlance that {t con-
notes much more than what we nor-
mally understand This expression 1s
used or this word i1s mentioned, even
1n regard to a minor deralment with-
out any casualty or without anyone
being injured This 1s so defined, and
very rightly so, because it .s the 1n-
tention of the railway adminustration
to scrutinise every one of all those
cases and to look after even these ap-
parently minor matters with a great
deal of precision and in great datail
g0 that it might benefit by the con-
clusions that might be drawn from the
enquiries Every case c¢f accident 1s
enquired into by a ~omm ttee and they
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and those
recommendationg are utilised Jater fér
taking preventive action, for  taking
corrective action, for taking pumntive
action It 15 sometimes mentioned that
the railway administiation was appro-
ached 1n this respect and that they
did not take action agamnst those who
were found guilty We try to act in a
just manner We do not chas~ people
We do not unnecessar:ly punish them
when they are not liable to be ptnish-
ed but at the same ume we do not
hesitate to take severe disciplinary
action where such action 15 called for
Sir T might give by way of illustra-
tion some 1dea about

3 PrMm

Sarr BHUPESH GUPTA
that I wil] make another point
order, after he finisnes his speech

SARDAR  SWARAN SINGH I will
not give the details For 'nstance n
1960-61 1408 members of the raillway
staff were punished and in 1961 62,
1,648 members of the staff were punish-
ed They were awarded diferent
types of punishment ranging from re-

Sir, after
of

moval from service in bad cases to
lesser punishments like teduction to
lower grade, etc, 1n other cases In

sericus cases whare the case comes
within the mischief of the effective law
of the countryv then th~ polite orose-
cute the delinquents and the coirts
take decisions according to the merits
of each mdividual case 1 have not
got a record of the criminal prosecu-
tions but that 15 he noimal nmanner
in which these matters are deal” with

There 1s one aspect wh.ch I would
like to mention before I finish Un-
happily, the Dumraon a~cident was a
very unfortunate one where the decath
roll was high ang into which now a
judicial enquiry 1s being held I have
already supplied figures i answer to
a Starred Question in thas  Howuse—I
draw attention to Staired Question No
8 answered on the uth August—whete
comparative figures were given about
the number of accidents from 1st
January to 30th June 1961 and {rom
1st January, to 30th June 1962° I
do not want to cite those figures again
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SHR1 SATYACHARAN (Uttar
Pradesh): May I point out one thing.

The Enquiry Committee at Dum-
raon
THE VICE-CHAIRMAN (SHRI

AKBAR AL! KHAN): You address me,

Mr. Satyacharan.

SHrt SATYACHARAN: I am just
correcting.

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): You address
me.

SHrr SATYACHARAN: I am ad-

dressing you. What I wish to say is
that the Enquiry Committee which has
been constituted in regard to the
Dumraon accident is not, probably in
the nature of a judicial enquiry.
Only a judge happens tc be there as
the presiding officer.

SARDAR SWARAN SINGH: It is a
judicial enquiry because it ig under the
Commissions of Inguiry Act and Par-
liament has bestowed judicial functions
on these Commissions ot Inquiry. We
undertook legislation some time back
and it is for this reason that I am
purposely not mentioning anything
more now about this Dumraon en-
quiry. The cause and other circumst-
ances are all judice and therefore I
am purposely not saying anything
about that enquiry.

I have given these figures net in any
spirit of underrating the importance or
the seriousness of the accident; I do
believe, as I have said some time ago
in the course of an earlier debate in
the other House, that even one acci-
dent is bad, ang therelore we cannot
explain these matters by comparing
statistics and the like and it is not my
intention to cite figures in extenuation.
‘This is the general approach that 1
myself ang the railway administration
have with regard to accidents. But
it is necessary to mention this to
counteract any feeling that might be
created erroneously that there is a
rising trend in accidents.

[RAJYA SABHA]
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There ig one more matter which I
would like to mention before I finish
and that is to give some idea of the
size of the operation that is under-
taken by the railways. This is neces-
sary because we do not have a proper
perspective and proper background
What is our railway system like and
what ig the size of the operations?
Extending over a route mileage of
34,950 miles and a track mileage of
52,813 miles, the Indian Government
railways operate 10,529 locomotives,
28,009 coaching vehicles and 3.00344
units of goods wagons. They rum
every day about 4,500 passenger traine
ang 3,000 goods trains. An idea of the
gigantic nature of the work perform-
ed by the railways can be had from
the fact that the Indian TRailways
operate annually 133 millions of pass-
enger train mileg and 113 millions of
goods train miles, About 4:5 million
passengers travel every day on the
Indian Railways. There are abcut
6,500 railway stations scattered all
over India ranging from simple flag
stations with an ordinary rail level
platform to gigantic stations hke the
Bombay Victoria Terminus, Howrah
and other big stations. Mora than 11
lakh railwaymen work in different
parts of the country in varying cli-
matic and seasonal conditions to keep
7,500 trains moving daily all over the
country. With the day to day opcra-
tions of the railways spread over such
an extensive area and performed by
such a large number »f people wilth
equipment of varying degrees and
complexity it is not fully possible to
eliminate all accidents but stil] we are
conscious of our limitations and we are
trying our best to find out the causes
of these accidents and to take suse
tained action to eliminate these acci-
dents.

Sir, I move.

Surt BHUPESH GUPTA: Sir, on a
point of order before you put the
motion. My point of .rder is  you
may not put it and I shall give pre-
sently my argument.
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THe VICE-CHAIRMAN (SHRT AKBAR
Avr KuaNn): You give the reference to
the rule and then state the point of
order.

Motion regarding

Surt BHUPESH GUPTA: I just
give the substance of my case that this
be held over till tomorrow when you
consider and decide on the No-Day-
Yet-Named motion of ours given by
Mr, Dave who is present here in the
House and by Mr. Ramamurti who
is not here. Sir, you were good cnough
to refer to rule 153. You kindly take
the book in your hand. In Chapter %
I would invite your attention to the
preceding two rules, Nos. 152 ana 151.
Rule 151 says:

“*The Chairman shall decide on
the admissibility of a mwotion ana
may disallow a motion or a parr

thereof.”

Then comes Rule 152: ‘

“If the Chairman admits notice of
such a motien it shail be immediate-
ly notified in the Council Bulletin
with the heading ‘No-Day-Yet-
Names-Motions’.”

Now, I submit that the Chairman was
good enough to admit this motion of
Mr. Dave and Mr. Ramamurti and the
Counci] Bulletin contained this fact.
They are mentioned in the Bulletin
under Rule 152. Now, immediately
after that comes Rule 153 to which
you referred. rl

Sir, you listen to Secretary late

THE VICE-CHAIRMAN (SHRI AKEAR
Arr Knan): You carry on,

Surt BHUPESH GUPTA: You must
hear the background. You talk to the
Secretary.

SarpAR  SWARAN SINGH: The
Secretary is supposed to be invisible.

Surt BHUPESH GUPTA: He is very
much visible and we like him too.

Surt DAHYABHAI V. PATEL: But
the Member is entitled to be audibile.

[21 AUG. 1962]
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THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): You go on with
your point of order.

Sart BHUPESH GUPTA: This Rule
153

SHrI SONUSING  DHANSING
PATIL: Mr. Vice-Chairman, on &
point of order.

Surt BHUPESH GUPTA: He can-
not raise a point of order, now. Who-
stands now?

(Interruptions)

THE ViCE-CHAIRMAN (Surt
AKBAR ALl KHaN): You must be spe-
cifie

Surr BHUPESH GUPTA: How can
I be specific when I am interrupted?

SHRI SONUSING DHANSING
PATIL: We cannot have a rambling
discussion.

Surt BHUPESH GUPTA: Now,
Rule 153 says:

“The Chairman may after consi-
dering the state of business in the
Council and in consultation with the
Leader of the Council allot 3 day or
days or part of a day for the dis-
cussion of any such motion.”

This specifically relates to Rule 152,
that is to say, No-Day-Yet-Named
Motions. These are not Government
motions as the Minister himself said.
Now, how can you invoke that parti-
cular rule to decide the issue and
having admitted it what happens to
my motion? My case is this. Once
you have admitted . . .

THE VICE-CHAIRMAN (SHrI AKBAR
Azl Kuan): I have heard you.

Suri BHUPESH GUPTA: My first
point is. I would ask the House to
consider this rule. It is not that I am
fighting for the Opposition. I ame
fighting for the privilege of the House,
minus some Members on the Treasury

! -
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[Shri Bhupesh Gupta.] THE VICE-CHAIRMAN (SHRI
Benéhes. I cannot for the life of me  AKBAR AL Kuan): No, please. I have

understand how on earth this parti-
cular rule 153 applies toa Government
motion or determination of its future.

. Now, the second point in this con-
nection is that vou cannot adduce
reasons. Hon. Members should consi-
der that the rule does not say any-
where that you can throw out a motion

once admitted. Our motions were
admitted under Rule 152.
. SHRT SONUSING DHANSING

PATIL: Are we to convert Parlia-
ment into a law court? ¢

Srrr BHUPESH GUPTA:
reflection on Parliament.
of Parliament takes
manner.

It ig a
Subversion
place in this

THE VICE-CHAIRMAN (SHRI AKBAR
Arr Kuan): Please confine yourself to
your point of order.

S#rr BHUPESH GUPTA: Then, you
reject that kind of argument. Have
you seen the subsequent rules? Un-
der no circumsiince can you throw
out a motion which had been admit-
ted. Tell me which rule in this beok
lays down that you can throw out a
motion which has been admitted. All
that you are given power in this mat-
ter 15 to fix a day, allot the time.
Now, the Minister’'s motion may be
concurrent, but certainlv that motion
cannot be a substitute for ours, much
less can it deprive us of the right of
moving the motion, {0 which we are
-entitled, which has been admitted by
you, and in respect of which all that
you are now called upon to do is to
- fix a day and allot the time. I would
like to know what is the fate of our
smotion.

THE VICE-CHAIRMAN
AxBAR ALT KHAN):
heard you.

('SHRT
Al right, I have

¥

Sart B. D. KHOBARAGADE
«{Maharashtra): Mr. Vice-Chairman ...

to decide about the point of order.

Sugri B. D. KHOBARAGADE: Ac-
cording to
THE VICE-CHAIRMAN (SHRI

Axear Aur KHAN):
point of order. Let me decide. (In-
terruption).. I do not allow argu-
ments on a point of order.

I have heard the

Smgrr B. D. KHOBARAGADE: Ac-
cording t6 the Rules ot Procedure and
Conduct of Business of this House, if
any point of order is moved, hon.
Members are free to make certain
observations also, according to the
ruleg and regulations.

Tue  VICE-CHAIRMAN
AKBAR ALl KHAN):

(SHrr
Give me the rule

Sart B. D. KHOBARAGADE: I am
making only one or two observations.

THE VICE-CHAIRMAN (SHRI
AxBar ALl Knan): No question of
observations on a point of order.

(Interruptions)
{

Surt B. D. KHOBARAGADE: On
the point of order raised by my hon.
friend. Mr. Bhupesh Gupta, my obser-
vation is this. As pointed out by Mr.
Bhupesh Gupta, when notice of 2
motion has been given by any Mem-
ber and it has been admitted by the
Chairman and subsequently if the
Government or any Minister of the
Government gives another notice ot
the motion, then priority should be
given to the first notice.

TaE VICE-CHAIRMAN (StRx
AKBAR ALt KHAN): Mr. Bhupesh Gupta
has said that and you are repeating
what he has already said.

Surr BHUPESH GUPTA: Is my
motion dead or not?
THE VICE-CHAIRMAN ( SHRI

Axear Arr KuaN): Please hear me.
I have heard you. The rules relating

|
i

i
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to motions in Chapter X do not make
any distinction between a Govern-
ment motion and a private Member’s
motion. So, all the rules apply to
both the motions. That is number
one. Number two is, I would ask the
Member to refer to Rule 22, that is,
regarding Government business. If it
had been a private Members’ day, it
would have been a different thing. As
it is, today is Government business
day. So, I hold that in such cases
-‘where there are two motions from
Members as well as from the Govern-
ment on a Government business day,
the Government’s motion will have
precedence.

Now, Mr. Mulka Govinda Reddy.

Surr BHUPESH GUPTA: Mr. Vice-
‘Chairman, so many

(Interruptions) ‘

THE VICE-CHAIRMAN (SHRI
Axear ALt KHAN): Please resume

your seat. \

i
Surr BHUPESH GUPTA: What hap-
#ens to our motion? Will it be dis-
cussed tomorrow?

THE VICE-CHAIRMAN (SBR1
Agsar AL Kuan): I have given my
ruling.

Sarr BHUPESH GUPTA: Rule 22
.cannot be read with rule .. .

THE VICE-CHAIRMAN
AxBarR ALl KHAN): Mr.
‘Gupta, please.

(SHRI
Bhupesh

Surr SHEEL BHADRA YAJEE
(Bihar): Obey the Chair.

Surr BHUPESH GUPTA: Holv do I
.obey you?

The question was proposed.

THE VICE-CHAIRMAN { SHRI
Agsar Anr Kuan): 1 call upon Mr.
Mulka Govinda Reddy to speak.

Surr MULKA GOVINDA REDDY:
Mr. Vice-Chairman, the Minister of

Railways has given us some impres- .

596 RS—6.
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sive figures regarding route mileage,
the number of passenger trains that
run every day, the number of goods
trains that run every day, the number
of millions of passengers who travel
by train. He has tried to compare
them. In view of the vastness of the
country, the large number of passen-
ger trains being run, the large num-
ber of goods trains being run and the
big route mileage, he has tried to
show that the number of accidents that
have occurred is not quite alarming
I do not know what his idea was when
he tried to compare the number of ac-
cidents against this background. Even
if one accident occurs, serious notice
should be taken of it and proper steps
should be devised to see that accidents
do not occur again. Committees have
been appointed when serious accidents
took place to find out why such and
such accident took place. The Shah
Nawaz Committee, which was appoint-
ed in 1956, gave a very voluminous
report. Therein they had stated the
causes of accidents that occurred dur-
ing the period before and they had
also suggested some preventive mea-
sures. The Government have again
appointed another Committee headed
by Dr. Kunzru. It is more than eight
months or so. I do not know why an
interim report has not been submitted
by that Committee. It would have
been better, at least for discussion on
such an important subject like this, if
that Committee had submitted an in-
We could have offered
more constructive suggestions. Unfor-
tunately, the Committees that are ap-
pointeq take their own time to sub-
mit their reports. Maybe the Govern-
ment is partly responsible, for they
may not be co-operating with the
Committee in giving all the material
that is necessary for the Committee to
come to some sort of conclusions and
give their findings on such an im-
portant question. Time and again we
have discussed this guestion of acci-
dents and 1 was really pained to see
how the Minister tried to minimise
the seriousness of the
dents.

railway acci-
He also quoted in the other
House the figures, the number of acci=
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[Shri Mulka Govinda Reddy.]}
dents that are taking place in other
countries, particularly =~ America and
England. The conditions that are ob-
taining there and that are obtaining in
India are totally different. There many
of the gccidents take place not because
of follies, not because of the limita-
tions under which those railways
work, but because mostly of the
environment that there is in those
countries. So, he did not mention the
figures here but tock refuge under the
guise that our railways work much
better than the railways in other
rountries and that the rate of acci-
dents in India fis much lower than the
rate of accidents in  America or
England. Sir, by having this discus-
gion the Railway Board and the Rail-
way Ministry should be able to learn
some lessons, and if they are prepared
to implement the salient suggestions
that will be made by the Members,
then many of these discussions will
not take place and many of the acci-
dents that take place these days will
not occur. It has now become al-
most an everyday affair, and in near-
ly 30 or 35 days 15 accidents have
pccurred. After the statement was
made by the hon. Minister in this
House and the other House, another
accident had occurred to a De Luxe
train, It is therefore incumbent and
imperative on the part of the Rail-
way Ministry to see whether they
could avoid these accidents. Many of
the accidents that have occurred have
occurred not because they are acci-
dents but because of the wrong things
done by the Railway Ministry.
When a train leaves the station, care
is not taken to see whether it has a
defective engine, defective locomotive,
whether proper check was made of it,
whether the bogies that are attached
to the train are properly checked up,
whether the screws and bolts that are
there are properly placed in their
proper places, and so on. These are
all things which, if properly inspect-
ed, will show whether the train is fit
for travel or not, and if these things
ar~ properly adhered to, many of the

accidents wil} not occur.
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A Member in the other House has
reported a statement from the “States-
man” of Calcutta that the locoshed
people asked the driver of a particular
irain to somehow manage even though
he complained that he could not take
the train. He tried to manage. When
the train arrived very late, he was
said to have been mishandled by the
crowd for the late arrival of the train,
and he is reported to have stated to
the correspondent that in spite of the
protest that he made he was asked to
take that locomotive which was very
defective. Last year similar accidents
occurred, for instance, the Ranchi ac-
cident. It is also reported that the
engine driver protested when he was
asked to take the train because the
engine was defective. But in spite
of his protests he was forced to take
that engine and a big accident occur-
red which was much more secrious
than the one we had at Dumraon. I
am glad that a Judicial Enquiry Com-
mission has been appointed to go into
the cause of the Dumraon accident, so
I am not referring to it now. But
what I am saying is that these are-
things which, if properly looked into,
will avert accidents. Time and again
suggestions have been made that the
railway track is worn out and dilapi-
dated, that proper repairing should
take place, that worn out and dilapi-
dated rolling stock is there and pro-
per repairs should be undertaken. If
these things are undertaken, if the
track is properly checked up and if
the rolling stock is properly checked
up, some of these accidents could
very well be avoided. The Minister
himself has confessed that more than
25 per cent. of the engines that the
railways have are overaged. Proper
steps should hawe been taken to re-
place such overaged engines. These
matters which require a little bit of
imaginative planning are not properly
planned, matters with regard to the
development of railways, with regard
to the replacement of engines, with
regard to the replacement of tracks
and rails, and so on.

Another intriguing factor in these
accidents is that whenever an acci-
dent occurs, the Railway Minister at-
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tributes it to the human factor. Yes,
human beings are necessary and hu-
man factors have got to be taken into
consideration. But the Railway Mi-
nistry and the Railway Minister do
not take these human factors into
consideration. They do not take the
human beings that work in these rail-
ways as human beings. They are
fatigued and overworked. The terms
and conditions of their service are so
bad that most of the engine drivers,
most of the pointsmen and most of
the cabinmen do not have that enthu-
siasm and do not have that zeal neces-
sary to work properly in these rail-
ways. This is a very serious matter
which $the RBailway Ministry should
look finto and see that their conditions
ol service are revised, and the time
factor should also be taken into con-
sideration. The engine driver should
not be allowed to drive for more than
eight hours or whataver the time that
is reasonably allowed for an engine
driver to drive. Sometimes it S0
happens that when these trains are
derailed or accidents take place, the
same driver will have to take the
engine and he will have to work not
eight hours but he will have to work
24 hours or even 32 hours. That is
the case, and the conditions of senvice
are so bad. When the drivers are
asked to drive the engines in such in-
human conditions, it is not possible
for any driver to be properly equip-
ped, to be properly mentally prepar-
ed to take these engines and avoid
accidents. So it is but necessary that
the hours of work allotted to engine
drivers should also be revised pro-
perly.

Another thing I would like to say
is this. The Minister has said just
now that accident means even late
arrival. It has been so defined in the
material that has been supplied to us.
Even the late arrival of trains is also
considered an accident. Sir, in this
age when the space ships can go round
the world and can come down to the
earth with such accuracy, I really
do not understand why the railways,
which boast that they have a mileage
of 35,000 and that about 7,500 trains
run every day, do not keep up to the

k
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time. It is not only a loss to the rail-
ways, it is a national loss. So many
working hours are lost. The Review
of accidents on the Indian Govern-
ment Railways shows that nearly
9000 accidents occur every year. In
1958-59 it is 9071; 1959-60 it is 8960;
in 1960-61 it is 8890. By these acci-
dents the loss that the Government
have sustained or the railways have
sustained is as follows:

1958-59—

Cost of damage to rolling stock and
engines—Rs. 17 lakhs,

Cost of damage to permanent way—
Rs. 23 lakhs.

Interruption to through communica-
tion—10, 184 hours.

[Tue DepuTy CHAIRMAN in the Chair]
1960-61—

Cost of damage to rolling stock and
engines—Rs. 38 lakhs.

Cost of damage to permanent way—
Rs. 33 lakhs.

Interruption to through communica-
tion— 13,729 hours.

Madam Deputy Chairman, it is gene-
rally felt by the ordinary public that
railway travel today has become
hazardous, that there is no safety and
that they are not sure whether they
would be reaching their destinations
it they travel by train. And there is
a very nice cartoon which was pub-
lished in ‘The Hindustan Times’ dated
the 18th which shows that the former
Railway Minister had an accident
when he was travelling in an Acci-
dents Special and had broken his legs
and that the present Railway Minis-
ter had become a sleeper on account
of it. It is a very interesting and
thought provoking cartoon. I would
ask the Minister to bestow some
thought over this question of accidents
and see that recurrence of accidents
on railways does not happen.

Another point that I would like to
add is that the Minister while answer-
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[Shri Mulka Govinda Reddy.}

ing some questions here has gaid that
there are 19,000 unmanned railway
crossings. Some of the accidents take
place at these railway crossings. The
classification that was made by the
railways at that time does not hold
good today. In view of the fact that
we are undergoing great changes in
our economy and that a very rapid
development has taken place, traffic
through almost all these unmanned
railway crossings has increased so
much that they should try to see that
all these 19,000 unmanned crossings
are manned. Another point that I
would like to suggest is that they
should have traffic islands near these
crossings to check the speed of the
lorry drivers, particularly the lorry
drivers of Delhi, who go with a reck-
less speed.

Again it has been stated that a
number of accidents take place
because some of the traing are run at
a higher speed than has been allowed.
It is a matter which should be gone
into. The Railway Ministry should
see to it that proper steps are taken
to see that the engine drivers are not
allowed to take the trains much faster
than has been authorised or permitted
on those particular routes.

This Review also gives another im-
portant point, whether these accidents
take place on the track or at the
stations. Really, 1 do not understand
why accidents should take place at
stations. Most of the accidents have
taken place at railway stations, which
could be easily avoided with proper
care and caution. There should be
inspectors to give proper guidance.
The Station masters. divisional Sup-
erintendents and goneral managers
should exercise proper care and autho-
rity to see that proper discipline is
maintained and should take proper
steps.

I would also like to add that the
time has come +to think about re-
organising the railway zones, Some
of these zones are too big and it is
impossible for the Railway Ministry

[RAJYA SABHA ]
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or the zonal authorities to manage
such huge Zones. The Railway Minis=
ter should consider the question of
reorganising the railway zones and
increasing the present number by
about three or four. If the zones are
small, it ig possible that they can be
properly managed with proper super-
vision. The rolling stock and the
track can be properly supervised, the
locomotives can be properly checked
and if they are not fit for operation,
they can be replaced.

With these words, I conclude
Speech.

my

Tue DEPUTY CHAIRMAN: Mr.
Lohani. Please take ten minutes.
There are a number of speakers.

Serr I. T. LOHANI (Gujarat):
Madam Deputy Chairman, I am indeed
very happy to have been given this
opportunity to take part in today’s
debate. From the statement of rail-
way accidents, I find that a number
of accidents have taken place due to
the drivers having exceeded the pres-
cribed speed limit. I would therefore
suggest that some means should be
found to mark the speed at which
the driver can take his train so that
any exceeding of the prescribed speed
could be noted and at every halt both
the guard and the station master
could check the speed at which the
train had been run. In case they
find that the driver has exceeded the
speed limit, he should be immediately
checked, and such accidents could be
avoided. I would also request that a
speed limit may be fixed for trains
when approaching the stations, whe-
ther they are to halt at a station or
are going to go through.

Having further studied the state-
ment of accidents, I find that some of
the accidents have taken place due to
the negligence of the staff. I would
therefore request the hon. Railway
Minister to consider imposing penal
punishments over and above dismissal.

I am happy to see that a Committee
has been appointed to go into the
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causes of the accidents that have
taken place, and it ig going to recom-
mend ways and means by which
these accidents could be averted. I
do hope that it will fully take into
consideration the human factor and
iry to recommend ways and means by
which these accidents could be avoid-
ed and suggest some system for closer
co-ordination  between the station
staff, the cabinmen and the points-
men.

Since independence, both passenger
and goods traffic have increased tre-
mendously. Therefore, the pressure
on railway tracks and on rolling
stock is tremendous and it is increas-
ing day by day. I feel therefore that
it is necessary to keep a greater vigil
on the maintenance of the tracks and
the rolling stock. To substantiate my
argument I should like to give an
example of the increase in traffic on
the metre-gauge gection between
Ahmedabad and Delhi. Ten years
ago as many as 15—20 trains used to
pass through Palanpur; today there
are more than 50—60 trains passing,
within twentyfour hours. Thug the
pressure on the tracks hag increased,
and this being a very important line
which connects both Gujarat and
Rajasthan with the rest of India, I
would request the hon. Minister to
consider doubling the line in the near
future. It would also reduce the pres-
sure on the tracks, which it has today.

Having thus made my observations
I should like to take this opportunity
to congratulate the Indian Railways
for meeting the challenge after inde-
pendence, the challenge of such heavy
Passenger and goods traffic. Our
railways are playing a very important
role in developing our country and 1I
shall be failing in my duty if T only
pointéd out the failingg and not appre-
ciated the good work they have done
and are doing. Therefore, the Rail-
way Minister and the whole depart-
ment deserve our hearty congratula-
tions for the yeoman service they are
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doing and 1 am sure, in time to come,
our railways will reach greater
heights of efficiency.

k

Thank you.

Surr P. K. KUMARAN (Andhra
Pradesh): Madam Deputy Chairman,
the Railway Minister has placed
before us a statement in which 14
accidents are listed. These accidents
have taken place during a short span
of time, between two Sessions of

Parliament. During this period a
large  number of accidents have
crowded together at the rate of

almost one accident for every two
days. Naturally, therefore public
mind is much exercised; a feeling of
insecurity is being felt in all quarters.

The list with us shows a good num-
ber of accidents where the trains have
entered obstructed lines. Thig <hows
that apart from the human factor
involved, the.gignal and interlocking
systems on our Railways are not per-
fect.

Apart from the fact that we have
not been able to make use of the
advanced knowledge that is available
in the modern age, there are historical
reasons also which contribute a lot to
the number of accidents, Madam, we
have inherited from the British almost
a heap of scrap in the form of rail-
ways. Our railway system was put
to the maximum use during war years.
There was no replacement, no repairs
worth mentioning. Maintenance of
track was neglected. Railg were not
renewed. Engines had become ex-
hausted. We could not do the rene-
wals and repairs that were required
to make the system render efficient
service.

It was on guch a system that the
heavy Canadian W.P. engines were
introduced during the period 1949-50.
The engine itself was not made ac-
cording to the design which we want-
ed. After importing, as many gas 150
changes had to be made on some
engines before they were put on the
track. That wag the beginning of the
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[Shri P. K. Kumaran.]
present spate of accidents on our
railways. Ever since then accilents
have been keeping more or less the
same rate of increase as the increase
in the volume and speed of our traffic.

I was talking about the signalling
system. Except in some modernised
stations, we are still having the good
old mediaeva] system of signalling and
point locking system. Even mechani-
cally fully interlocked gstations are
few. Our system can cater only to the
old type of light trains which run in
a leisurely way. Yet we are running
faster and heavier {rains nowadays.
That is possible because the staft are
giving their maximum co-operation.

The number of accidents could have
been reduced if only the authorities
take to the practice of removing the
causes of accidents whenever they
are discovered. But they are more
interested in fixing responsibility on
somebody, punish him and then close
the file. If nobody could be fixed,
they invariably attribute the accidents
to sabotage. Sabotage has become a
convenient device for the top officials
to explain away accidents which are
difficult to understand. I think the
Teport of enquiry about the accident
to the Ranchi Express at Ghatsila is
ready by thig time. T hope the Rail-
way Minister will make the report
available to us and also give an
opportunity to discuss the report.

I will give some examples of acci-
dents. On 10-8-1962 the driver of a
passenger train struck against a signal
post at Kagankarali and fell down
from the running train. But this is
not included in the list given to us
by the Railway Minister. The driver
is now in Vellore hospital in an un-
conscious state.

Tre DEPUTY MINISTER 1N THE
MINISTRY orF RAILWAYS (SHrz
Srar Nawaz Kuan): That was not a
train accident.

Dr., A. SUBBA RAO (Kerala): That
was an engine accident.

[ RAJYA SABHA ]
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Serr P. K. KUMARAN: Some
months back, at Thinnappati, the
driver of a banker engine working a
mail train struck against a signal
post. He fell down unconscious in the
cab and ten days later he died.

At Buddireddippatti, on 4-10-1961,
a goodg train driver struck against a
signal post. He was in hospital for
six months. He was permanently dis-
abled and was given some light job
after recovery.

Now, all these three stations are
situated between Jalarpet and Salem
on the west-coast Main Line of
Southern Railway. About a year
back the gsignals were rearranged
over this gection, when the signal
posts were planted too close ‘o the
track. If the authorities had taken
steps to remove the cause even when
the first accident took place, the other
two accidents would not have taken
place. But then, the question of
taking the blame for not providing
adequate distance between the track
and the signal post must be owned by
the engineer who supervised the work
of rearranging the signals. This the
officer was not prepared for; nor
were the other officers- willing to
apportion blame on their friends;
hence, accidents after accidents,
ostensibly due to the carelessness of
the drivers. Even now the adminis-
tration has not learnt its lesson. They
are not contemplating to refix the
signals.

To cite another instance of the
defect of the signalling system, on
24-3-1958, the Grand Trunk Express
had an averted collision with a goods
train at Machavaram in the Vijaya-
wada-Bitragunta section. Points were
set for one line but the signals were
lowered for another line. The vigi-
lance of the running staff saved the
train from disaster. What was the
reaction of the administration? They
issued g circular on 26-3-1958 instruct-
ing the staff that they should not
rely completely on the signals. Four
days after the first accident, while the
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staff were still trying to understand
the circular, another accident took
place. On 28-3-1958. Delhi-Madras de-
Luxe Express and Madras-Calcutta
Mail came face to face on the same
line, at the same station, Machavaram.
Luckily, this time also they did not
touch each other. The staff were
vigilant. And what did the adminis-
tration do? The circular of 26-3-1958
gets converted into a correction slip
to the General Rule No. 36-B. That
-was all. Of course, the file of acci-
dents was closed by fixing responsi-
bility on the A.SM. and dismissing
him from the service. But was this
enough? If the correct lesson was
drawn from those accidents and the
.defects in the station interlocking sys-
tem was removed throughout the rail-
ways, the Dumraon accident would
not have taken place. Instead of im-
proving the mechanism of the system,
we went on adding correction slips to
the General Rules for working the
trains. Even now the same approach
persists and hence the accidents are
dncreasing.

You cannot run faster and heavier
traing with the equipment meant for
slower and lighter trains in a leisure-
ly way. In many stations, where
traffic is heavy, the spring trap system
of points or key locking system of
points is in use. On 4-12-1961 at Kistna
‘Canal station, a passenger train and a
goods train dashed against each
other. Ten passengers were injured.
Thig is a line where, on an average,
50 to 60 traing pass through up and
down, If the station had a fully inter-
locked system cof points and signals,
this accident could not have “aken
place. A thorough examination of the
entire signalling and interlocking
system is called for. I hope the Rail-
way Minister will take necessary steps
in this direction.

Then comes the question of main-
tenance of tracks. The railway {rack
was grievously neglected during the
-years of the second World War. The
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renewal of rails and sleepers have not
yet caught up with the demands we
make on the railway track now.
Underneath the sleepers, there should
be 8 inches of stone metal packing.
This is neglected now. In olden days,
gangmen were gsked to pack the slee-
pers with stones and soil thrown in
between the crevices among the
stones. Such a packing used to with-
stand the weight and speed of trains
rolling over the track. Of late, they
are asked to pack the stones without
even a track of soil, and not so deep
as before. The modern 1trains are
heavier, longer, and speedier ones.
Two trains up and down, and the
packing becomes loose and the track
sinks. This is especially dangerous
in coastal areas and areas where rain-
fall is heavy. Hitherto a gang of 12
men was given the responsibility of
maintaining 3 miles of track. Now,
this has been increased to 4 miles.
And wherever extra gangmen are
given, they are casual labourers. By
the time the gang reaches one end of
the gang length, the other end under
the impact of the present heavy and
fast traffic would have become loose
and sagging. Even in the olden days,
workmen were demanding more men
for each gang. Instead of increasing
men, you have increased the miles.
The increase of workload is two fold
by adding more miles and by quicker
loosening of the packing under the
sleepers.

Madam, in many sections loose jaw
type of iron sleepers are being used
now. Sometimes these sleepers are
not properly manufactured with the
result that it results in defects in the
track. And when a defective rolling
stock moves over this track, derail-
ments are sure to take place.

These iron sleepers often become
rusty and the holes become enlarged.
The keys which hold the rails to the
sleepers become loose. And when-
ever a speedy train passes over, the
keys slip away. If an accident takes

place, they definitely get scattered.
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[Shri P. K, Kumaran.]
Then, of course, the authorities get
the opportunity of throwing the entire
blame on sabotage and avoid many an
embarassing query. I do not believe
that sabotage 1s one of the reasons
for accidents on our railways.

Motion regarding

Then I come to the
maintenance of engines.

question of
Tae DEPUTY CHAIRMAN: Your
time limit is over.

Sarr P. K. KUMARAN:
minutes more.

Five

Tue DEPUTY CHAIRMAN: Tweo
minutes.

Surr P. K. KUMARAN: Engine
repairs are divided into four sche-
dules. If the repair takes place in
the order prescribed according to the
schedules, there will be no difficulty.
But this practice had been given up
long ago. Nowadays our engines are
under permanent repair. Tools and
spare parts are not supplied. In the
repair sheds there are more super-
visors than actual workers.

Then, Madam, instead of using new
spare parts, parts from the next
engines are removed and put on to
the engine required first. Many a
time drivers are being forced to take
out engines without gauge glass, as-

bestos packing, high pressure joint
sheets, etc.

The number of gkilled workers
available for maintenance of engines
is not sufficient. They are not given
skilled leave reserve staff, and the
workleoad is more than they could do
efficiently. To illustrate, on 29-8-59,
the Madras-Calcutta Mail was derail=-
ed at Chinna Ganjam because of the
defect in the left radial wheel. On
the previoug day, the same engine
was taken from Rajahmundry to Wal-
tair, The driver had remarked that
the radial wheel was defective and
the wheel might slip off the rails.
But without properly removing the
defect, the engine was booked again.

[ RAJYA SABHA j
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If the driver had refused, he would
have been charged {for obstructive
work or insubordination. The engine
derailed at Chinna Ganjam. The book
in which the driver made his remark
disappeared in the other ghed. The
accident wag attributed to sabotage.

On 24-2-61, the Delhi de Luxe Ex-
press escaped a major disaster near
Kavali, The side code crank pin of
the engine broke into two. The
vigilant driver sensed something
wrong and brought the train to a
halt; otherwise hundreds of lives
would have been lost that day.

Again, on 20-3-62 the Deihi Janata
Express came to a sudden stop on a
bridge near Talamanchi. The gud-
geon pin on the left side of the engine
broke into two pieces. Luckily, the
train was going at a slow speed of
10 miles per hour. Hence the train:
came to an automatic stop. If the
train were moving at full speed, the
river underneath would have swal-
lowed hundreds of lives.

Tee DEPUTY CHAIRMAN: Are
you going to mention gall the acci-
dents? Then you will take a long
time.

{ N

Surr P. K. KUMARAN: I am only
giving examples to illustrate my
point. The accident which happened
to the Ranchi Express on South-
Eastern Railway also is an example
of defective engines being put om
express trains.

Another accident which I remem-
ber is the one at Srirampura near
Cuddapah. Here the line is 1 in 90
gradient, The  authorities have
recently constructed a gtation where
there is no loop line. But two
sidings start from the two ends of
the station. These sidings cross in
the scissor fashion in front of the
station. If two trains are {0 be
crossed at this station, the first tramn
must be received in the siding. Then
the second train should be allowed te
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pass After that the first train must be
backed on to the other siding and then
started for the main line First of
all a crossing station at such steep
gradient should not have been per

mitted (Trme bell mngs) Two
minute, more

Tue DEPUTY CHAIRMAN You
have taken 17 minutes Youw can

wind up now You need not men-
tion all this, otherwise you will need
the rest of the day for that list of
accidents alone

4 pM. ’

Sert P K KUMARAN The Rail-
way Minister has said in the other
House that the Dbest safety measure
1s a careful man I agree with him
but 1t should also be remembered
that the raillwaymen are not entrust-
ed with bullockcarts If you look at
the casualties, you will find that a
good number of them are railway-
men themselves I do not think that
anybody will be careless enough to
allow accidents to happen m which
he himself 1s mnvolved I have got
many more points to mention but
since there 1s no time, I resume my
seat.

5t wva 3@ (fagre) swewmafa
AERAT, AT W9 AT S foe
gHeamat #1 goord T, 5Aw & R
ZAEATHT £ FT9 99 G § AR fomy
TE gHEAr A FHER G
FOE A1 @ 1 LR gHzamy ¥ faaw
STT T qAT , SAN HORfed wIE F
TRT ¥ FEAY, ¥ Aa7dq, R wfEw
A9, 3 dgEE ST qwel M7 ¢
I AT § | 39 IE ¥ F L4 W
FHAM O ST T AT o T
Fafar v ofr by sgTEr &)
T AN FHEATT & L qSF I FAS
X AEER & 3 FEa7 AW anH
T E ) 3T QY gHeTHY ¥ W R Y
FHarfEl N Al o Attt A g
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75 & 97 }5 T FHATRT e g0 €
AT 43¢ Al WA gT § 1 gHEE
mfen va W FAE F gfq
FfY T gHAET & | T Fg F@
gen fF 7 guemw ;Y gdr § miK
ARTT W THET FOW FAT § | WA
zw freer 75 feY 1 amat #1 3 #¥
ar gn " g fv foew am oA
gAT g7 A AT g1 IR, FrLaw,
#fam, 99 =i 3=9 afurifa & o
TET &9 A1 #WT q1 &7 4T Fw F6T
a1 A 49 91 | o gw few wfq faq
T F7 @ 8, iy ag @nnfas
E—-sraraTfas € F7T W1 HHA
f sow Tg gHea™ WY & g 1 WT
T fF 77 aus—4o T Py 4
T&IT ¢,35% &O A1, q@ F@r 49
PeEo—% T ¢8R A= @ W
oAl g7 a9 A F qRIT q@ TE
g, #NfF g7 g3 av ¥q9 § qI9F) F
R®EANT o gn AW oM FET

it fanerraTT AeATeESTl S far
(7= w3w)  gw TRiSE ¥ W quE
F RN

Y T T| { AOHT A
FRar ¢ & gw | wiEeY w o
FCREE G SO0 GER AT W E |
T 3T fF 8T Qus~we T W
o 3o # fgam & wfa ¢ #3e mfxar
T g A Ao gE AT 18%0—% ¢ &
o o3 ¥ fgam ¥ wfq ¢ #U mfxar
T gHEAILE 7oy gf &, weiT o o=
gfa #309 &7 7 g5 | W AW & 3
a1 ig rar & f gw g geream
FFF FT N TG E 1 T LLUS-Yo |
agr wfq #T= arfry 9 o ¥ amdr
THEAT ¥ AR U, ART I {850-%¢
¥ gfg F0s 3ifA 9T o Qg amr
FHEAT F WIET §T | T9 I AT AT(gR
{ & g fe 9 aost 77 & ag &
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[ AzrEfe 7]
oy wHy qvg § fereeT @ wear
FTEE | TR AT FAATY TAT 3
AT g FHAATY T § FW FT
@ & AR AT T a9y § g 79
ARG R i Ul E G C i
TLRT @ @Y § AR &% W a5 war
g @ g & Y FOR AZ AT
W=t grn f fafex s & W9 @1
TG I AT | WS A 99 § T@ TR
F T FT W E AR Al At
Ffr I g 1 grara g 5 39
afmr & fam F5g O oFr FA9IR
<@ ot astg & 35 gee &1 9 |
T3y THE fag ag @ wmn s gwan
8 g T g W wwar § g
@q gfgFd 7o W A oo Agy
g auw 7 §, TR T § | R
T g & g § faurew @t
QAR AW FO0 F I@T 9w A
T 53 F RIAR L T HY gHeAHl
FT INQ § AR IIF AR AT M-
arfgat @ AR o< Farg 0% § 5
faar Y faers & g gOFR A,
T egueR A /X frveqy 2T F
T ARSI FY THEAT F A1 AT
qifed o fow a7 wme & a7 §
gefe 9 §Y, 99 =AT § e s
F1 Fey  for wfaars sqrig franiar
AR g wEe B gHeAT A gEAr
23| @ fAgmw w0 qrAw g9 AT
WA R oA A OAWS gER e
gy f7a @ & T wigwsr 9 fod
FAR FY Y &, T AT I 2, s
R T § AR 98 § | 399 a3 fag
gt g & S s s fam mar @
I9F A faqy arft a=a go &
7 foay arfy a3 §, 3 faega S &

U Gy ¥ AAR WE Qe
fafregs & ¥ gw W
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guew F fRed o g W wEr ¥
CCCIEEEARIR C Cie S I o
gheami &1 s wwE s g,
FET IIT &} & H]L qrafeaq
AHFT QA SFAT T FEwT §
7a fazarad fF g9 gaeami &y fore
FE aeE B Iw IF ST A
T & FE0T g A A, Sy fond
Igar e, e Afaaw swrfag
farar AT | I F 97 /G FEv AU
aFar § i I § wrg @it § a7 fore
FRE AT § 1 T 37 3 q19 & A9
ag WY FZ AT ARAT § F 28%0-%2
F 99,%0,00% T A= 4; fa
qT R,0%,5R,3%,000 TIAT ‘a’ﬂ"g\ﬁn’
qr | 8N&-go F T fF Q88
g IAE TG 9, GG 18%0-5¢ H
98,200 JTF FATE T | 28FE-%R
# TqAATEA Koo Al Mex Jaregd
T g 3T qFE ¥ fem wfafes 33
F gafaats &0 F@ W 1 W
g9 1 ¥ qIA gt  fF g9 aar
FI W R | TG AW & 98 A |
grTT fF twa ¥ stef aeeny g1 @ g
agt grqifed TeTh & WS § F9T F47
A T & | A T AT HT AR T
At faer & fF g |3 {9
AT LN qree]d & w@w o §
7T SAar  gfd d ant § 4 &
W@r & w4 "rar gen fa smakfes
wWE A grEE, AgHA,  afawds,
R it @z T € o
ST FAT T qr &1 wg o i
¥ | Fuwr wfasre g B straT =t
TR IX AN FT T AT A giaT
o, A A frme d e W@a ¥ e
ATC FW N ST |

qAFA T # aga § confamr ¥
R Q@ E R d A gy
¥ fodt T daadfa AT § ¢,33%

1 .
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AT TF W@ 7 4 AR I S
FARA F TG AT ATT: L R%o
A v F F1 faar fFarg) 7
foarm & fF avan Few g ot
T FT AT G, QAT AWAAT
Xda WA St ¥d ¥ fawr Howe=Ey
qE ¥ A AT T AR § el 9w

Y A9 EY ;g grEad &t
gfaar &1 w N = R s
afed A I &Y fewmd §, 9%
fror s Wfgd ) gewd 9 T E
I WY TET ¥ T w@IE ;T wGy
I® ¥ W I ¥ fag FgEn fn
ST ArfEd | [ § o Ffaad,arsea-
qq qur o9 AWy &, IFEr giaar &1
FATA TAT AT ATEE qan IqH
Faq ¥ A TR ¥ AT =J1fed

Tee DEPUTY CHAIRMAN: Please
wind up.

N AEER @ W T T
FHIIRA # 37 T@ F giaar &,
T T g TR B TFAE IA FEA
2/ A g g WOy a)

qrg a9 HIT d@q fF S QY

e gt % . . . |

Tar DEPUTY CHAIRMAN: Please
wind up. There are far too many
gpeakers.

Sarr MAHABIR DASS: Just, two
minutes more.

Tae DEPUTY CHAIRMAN: One
minute. You are denying other
apeakers.

N wgER avw : T fafvew o ar
I ¥ ghEAT F AN A §X
§ 3 oY an AYeT Ty F TFUFT
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g€ T T H WX Tg wEAr §
fF oo qgr 3R e Afaw wiwe
g, foaq g fas R g ds g 1 A
ggd fF o gurr dfaw  wifwsw
g § | a1 § ag foaee e
fir & ST R0 FIAW wAHE Afyw wiiaw
g, TR Te&r ¥ AT Ave AT
Eipll

ZR g T Agga F<T § fF wrae
T 7Y, ITHAT A AT wfwrd o
F An &, F g ¥ IR gEr E AR
q SEmEegr ) AR FT R A
fazara g fF sfasrisrr gt =
T & 99 T § faaw 5w
# gdeAd 9 g |

Tae DEPUTY CHAIRMAN: Mr.

Mani. The hon. Member will please
keep within his time limit.
Surt A. D. MANI (Madhya Pra-

desh): Madam Deputy Chairman, the
hon. Minister of Railways wher ini-
tiating this debate said that the best
safety device on the railways is g
careful man. Well, whatever may be
the impressive performance of the
Indian Railways, including the 3 lakh
wagons which are being run on the
rails and including also the 4,600 pas-
senger trains, to all of which the
Railway Minister made reference, I
should like to say that the chart that
he has ‘presented to the House re-
garding the railway accidents does
not bear out the fact that careful men
are to be found in large numbers in
the railway administration, from the
Railway Board to the last gangman.
I would like to invite the attentiom
of the hon. Minister to item 6 of the
Table which has been placed before
the House. In that item you are told
that there was an accident on account
of the cabinman and the leverman
not setting the points properly. And
what was the action taken? The in-
crement of both of them was with-
held. ‘

Ax HonN. MEMBER: Is that all?
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Surr A. D. MANI: Yes, that is all. !
If there had been a serious accident
and if there had been loss of life, who
would have been responsible? But in
spite of that, this is the punishment
that has been meted out to the cabin-
man and the leverman. You can see
that in item No. 1 there was derail-
ment of an engine and some wagons
and the reason was excessive speed
and the track was obstructed by a
train having fallen on it. And then,
what was the action taken? It is
stated here:

“Driver having been killed in the
accident no action was called tor.”

I believe they should have found out
how this derailment tock place,
whether the track had been damaged
by the previous train having fallen
on it. But all that is stated here is:
The driver having been killed, no
action was taken. Madam, I believe
that on the railways a large number
of men who do not have the requisite
educational qualifications have been
appointed as cabinmen and as persons
to set points. There is a rule on the
railways which says that the station
master and the superintendent must
explair the rules to every employee
and record an entry for each indi-
vidual on the staff in the form of a
declaration to the effect that the rules
and instructions have been explained
to him and understood by him. In
other words, the men that the rail-
ways are employing at varinus stra-
tegic points are persons without the
adequate qualifications. They must
have picked up experience, but we
would like to know what kind of a
proficiency they had earned before
they were appointed to those posts.

Madam, I believe you know and
the House also knows that before a
person is given a driver’s licence he
s testeq by a traffic inspector to find
out whether he is a person qualified
to drive a motor car on the road. I
would like to ask the Railway Minis-
ter whether any test has been pre-
scribed for persons who operate the

[RAJYA SABHA]
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pomnts and so on. I would like to
make a suggestion to the hon., Minis-
ter that the standard of punishment
which is given for grave negligence
and carelessnesy is very low. I do not
want to be vindictive towards poor
men who have got to work under
harassing conditions. But if you have
got to maintain the efficiency of our
railways, the punishment cannot be
lenient because lenient punishment
undermines the morale of the rail-
ways more than any other factor. If
the Railway Minister would only tell
us what is the percentage of the acci-
dents on the railways in the U.K. and
the USS.R. we would sec that the
percentage in the UK, and the
U.S.S.R. is much lower than the per-
centage of accidents on our Indian
railways. In 1958-59 over 4,000 acci-
dents took place and I believe about
8,000 accidents took place after that
vear’s report was submittad to Parlia-
ment,

SHrr SATYACHARAN: May I point
out to the hon. Member that we have
also to consider the enormily of the
land and also the population.

Sert DAHYABHAI V. PATEL: Does
the Minister need anybody to defend
him? He is competent to defend him-
self.

Surr A, D. MANI: I do understand
that we are having 50,000 miles of
railway line and ours is a vast coun-
try with difficult terrains and so on.
But still the standard of operational
efficiency of the Indian Railways is
lower than the operational efficiency
in the UK. and U.S.S.R. and it is a
matter on which we should stand com-
parison with the U.S.SR. and the
U.X. because the Indian Railways are
the best undertaking of the Govern-
ment of India.

There is one other point that I
would like to raise here and that re-
lates to track renewal. Mr. Roy of
the Railway Board made a statement
last year, I believe and he said that
the track renewal programme of the
railways has not been properly at-



2659 Motion regarding

of railway lines which have not been
renewed, and according to him,
cushion ballast is not available for
thousands of miles. There is again
the difficulty about sleepers and track
renewals. I think the time has come
when the Government should conduct
detailed technical investigations re-
garding the track maintenance in the
country. The load on the ratlways is
very heavy and I believe experts have
warned that the railways use 90 1lb.
rails for the broad gauge and 60 1b.
rails for the metre gauge, and that
this poundage is quite inadequate to
bear the weight of the traffic and
the speed of the traffic that is moving.
1 would, therefore, suggest to the
hon. Minister that he should conduct
a detailed technical investigation into
this matter. We do not want a parlia-
mentary committee of enquiry to find
out whether the track mairtenance on
our railways has been done properly.

Madam, I would like to mention one
more point before I close. The Rail-
way Minister referred to the accident
prevention committee working on
different railways. I am glad that he
gave us this information because a
large number of us are not aware of
the work of this committee. We do
not know when they meet. After all,
such an accident prevention commit-
tee should meet at some time. T would,
however, suggest to the hon. Minis-
ter to constitute a railway safety com-
mittee on which Members of Parlia-
ment, persons from the public, the
State Governments are also represent-
ed and that committee will constantly
meet and advise the railways.

Surt N. SRI RAMA REDDY
{Mysore): What are the functions of
‘the committee they have? ‘

Surr A. D. MANI: We do not know
what the functions of that committee
are. My hon. friend Shri Rama Reddy
sasks what are the functions of this
committee. I don’t know.
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I would like to mention one other
thing and that is this, There is a lot
of labour discontent on the railways.
Let us be frank about it. The Es-
sential Services Ordinance and the
Bill that was  brought in later on,
have produced a riot of discontent all
over the railways. Unless Govern-
ment mends its labour policy and
permits the railway unions to func-
tion as industrial unions function,
there will not be any contentment in
railway workers. It is this labour
discontent which has sapped the effi-
ciency of railwaymen af various
centres and this has been responsible
for the negligence, which again is the
root cause of all these accidents. I
do hope that the Government would
modify its labour policy and take
into account the feelings of railway-
men who feel that they have been
denied their fundamental right to
organise themselves into legally con-

stituted trade unions. Thank you,
Madam.
Surtr DAHYABHAI V. PATEL:

Madam Deputy Chairman, since the
time at my disposaj is very little, 1
shall not repeat myself, I am grateful
to Mr. Mani for raising some of the
very important points which were in
my mind. The Railway Minister gave
us, in his speech, a lot of information,
very valuable information, but unfor-
tunately he was being derailed by my
hon. friend, Mr. Bhupesh Gupta, again
and again. He gave us astronomical
figures. I do not think the figures
were meant for any other purpocse
except to confuse the House and us.
Madam, we were told, for instance,
even the number of passengers carried
every day by the railways. Now, do
the passengers create accidents? 1
submit that it is very unfair to use
the figure relating to the number of
passengers carried on the railways in
relation to accidents, Passengers have
no voice in the accidents.

Surt ARJUN ARORA (Uttar Pra-
desh): Compare it with the figure of
people killed.
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Sart DAHYABHAI V. PATEL:
Number of passengers do not make
for accidents; it is a certain amount
of negligence that makes for acci-
dents. Figures were given in regard
to the number of trains, number of
engines, track mile and number of
stations. Madam, there are several
railway lines in this country which
have one train going up and one
coming down during a day or perhaps
two. There is hardly the possibility
of an accident happening on such
lines except in the case of very gross
negligence. 1 submit it is very un-
fair to total them up here. Similar
is the case in regard to the nineteen
or twenty thousand unmanned level
crossings. The level crossings through
which a large amount of traffic passes
through, can certainly be taken into
consideration but where you have
level-crossings on railway lines on
which only one or two trains pass
during a day, far out in the country-
side, in a branch line or in some
neglected place or neglected area, it
is not fair to include all these, total
up all of them and then powmnt out the
huge load that the railways have to
carry. It is quite true that the work-
load of the Indian Railways is very
high but I would like to ask a very

pertinent question. What was the
workload of the Indian Railways
during the war period? During the

war period they were working with
old equipment; they wers working
with old engines; they had not got the
facility of the new engines that you
have got, all the expanded track capa-
city that you have got and yet acci-
dents were few, in spite of the sabot-
age carried on by people who believ-
ed in that manner of winning free-
dom. 1 say, in spite of that, accidents
were few because the efficiency of
that railway system. that manage-
ment from top to bottom was very
high. I say that the management of
the Indian Railways has deteriorated
from top to bottom very much after
that management left, as is the case
In the Government, in other services
and everywhere. That is the thing
that needs to be remedied. It is effi-

ciency that is needed. The Railway
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Minister talked of the carefui maun.
Madam, the careful man needs a care-
ful  administration to support him.
However careful a man is, when he
says that a particular engine is
defective, that he is reluctant to drive
it, yet he is told that he must drive
it. In such circumstances, how can
you blame him if accidents occur in
such a system? It is proficiency that
has gone down considerably and when
proficiency of the railways has gone
down, naturally  efficiency will go
down and the careful man will be-
come a (difficult commodity to find.

Madam, there is another peint that
I should like to refer to. We have so
many Ministers and Cabinets are ex-
panding even in  the States. How
many Ministers get involved in rail-
way accidents? Madam, I am not at
all against Ministers. God forbid that
anything should happen to them but
since the Minister has given so many
fizures, will he tell us, out of the
numerous accidents that have taken
place, out of the numerous trains that
have got derailed, in how many cases
the Ministers were involved, in how
many train accidents the Ministers
were involved? Well, accidents do
not take place then, because the whole
system is efficient or at least tries to
be efficient. There is a certain amount
of fear and they are all screwed up
to efficiency and hence they are care-
ful. Why cannot the railway adminis-
tration make carefulness the rule, the
everyday routine because the life of
the ordinary citizen of this country is
as valuable to him and to his family
and, may I say, to the country also
as that of the numerous Ministers that
we have in this country and of whom
there does not seem to be any end
now? Madam, a Committea has been
appointed, the Railway Accidents
Enquiry Committee. I am glad we
have an efficient person, an eminent
person, a keen student of railway ad-
ministration like Dr. Kunzru to be
the Chairman of that Committee.
Unfortunately, another accident pre-
vented his being a Member of this
House and so we have lost the benefit
of his advice here.
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. (Interruption).

Madam, when one of the most
serious accidents took place, the Rail-
way Minister had to go 1o Madhya
Pradesh to enquire into another type
of accident and so the Deputy Minis-
ter, Mr. Shah Nawaz Khan, went to
the site of the accident. That is ex-
actly what I am saying that efficiency
has gone down everywhere, and Mi-
nisters are saddled with so many ather
regponsibilities of their party and
organisation. Mr. Lal Bahadur Shas-
tri was a different man when he was
the Railway Minister and he was
so conscious that he resigned when a
serious accident toock place. You
heard the answer that he gave yester-
day about the work of the Accidents
Fnquiry Committee. These Ministers
are saddled with too much responsi-
bility about the parly and the party
is suffering from too many accidents
and too many derailments all over
that they have the job of keeping the
party together and, therefore, the ad-
ministration of the country is being
neglected everywhere. That is the
real trouble.

Surt BHUPESH GUPTA: Do you
want to say that the sum total of all
this is that we are on the brink of a
disaster?

Surt DAHYABHAI V. PATEL: 1
do.

Tee DEPUTY CHAIRMAN: For
once both of you agree.

SHRI M. RUTHNASWAMY
(Madras): Not a railway disaster, I
hope. T

Sart DAHYABHAI V. PATEL: In
this effort to keep the falling house
together and prevent it from falling
to pieces, the energy of the highest
and the best people in this country
has to be engaged but here also, the
principles on which that organisation
was built or the high principles with
which so many people came into the
service of this country—so many peo-
ple came to Parliament, have also
gone. That is the reason and that is
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the root cause of these accidents and
I hope the Railway Minister  will
apply his mind a little more to this
serious case than to what is happen-
ing mm Madhya Pradesh.

Surr ARJUN ARORA: Madam
Deputy Chairman, the statement lard
by the hon. Minister on the Table of
the House related only to the inter-
session period giving one the impres-
sion that the accidents on the rail-
ways take place only when Parlia-
ment is not in session. That impres-
sion has been belied by the railways
and an accident has taken place., The
accidents on the railways, some
speakers will like us to believe, take
place only because punishments are
not given to the poor operatives. I
would submit that that is far from
the truth. The boot is on the other
leg.

Surt DAHYABHAI V. PATEL: On
the Minister’s leg or whose leg?

Surr ARJUN ARORA: It is on the
other leg, not on the operatives, not
on the workers. A number of
instances have come to the notice of
this House in which the engine drivers
have pointed out the defects of the
engines and still they have been ask-
ed to drive them. A npumber of
instances have come to light which
show that drivers are asked to drive
engines for 12 hours continuously and
the well-known factor of faligue of
the operative is entirely i1gnored by
the railway administration. The
Minister has given a long and impres-
sive list of the achievements of the
railways. The number of wagons has
mounted up; the number of trains has
mounted up. I will submit that that
has happened because the men have
co-operated and the railway adminis-
tration has failed because the number
of operatives has not proportionately
risen. The workload on the railway
employees has increased enormously.
The railways should immediately ap-
ply scientific methods of measurement
of workload and job evaluation and
reassess the strength. On a number
of occasions one has found that the

[
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[Shri Arjun Arora.]
same number of people, the same
strength of men are handling the

much increased job. Unless the rail-
ways do something in the matter, un-
less the railways apply Lhe now well
accepted methods of work study and
measure the workload of each em-
ployee, accidents will happen. The
poor driver, the poor pointsman: may
be negligent sometimes but it is
entirely baseless to say that he is
responsible for the accidents. Acci-
dents on the railways continue to in-
crease because the supervision at the
higher levels is very lax. Indeed
what one finds is that people higher
up always look to Delhi. They have
lost the initiative. The people higher
up in the railways who should be
inspecting the work of their subordi-
nates are rushing to Delhi to attend
one meeting or the other. It is the
officer class which is not doing its
job. It is those who sit at the top
as officers who are not doing their job
and that is why there is no prompt-
mess in the railways, there is no ear-
nestness among those -who are sup-
posed to supervise the werk of the
operatives and that is why in this
atmosphere an element of irresponsi-
bility prevails. That must be done
away with. It is no use our saying
that accidents here are less than those
in the US.A. The US.A. is a funny
country in many ways. It is a good
country in many ways but funny in
many ways. Their national holidays
are marked by the number of people
killed in road accidents. That does
not happen in India and we do not
want that to happen in this country.
It is no use our enumerating the
list of evils in America and saying
that our evils are less. Human life
in India is valuable and it should
be considered even more valuable,

Sur1 C. D, PANDE (Uttar Pradesh):
‘Question.

SR ARJUN ARORA: I am amazed
at your questioning this. Mention
of unmanned level crossings has re-
peatedly been made. I am glad that
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the Railway Minister has thought of
manning a few hundreds of the 19,000
which are still unmanned. I wonder
if the Rajlway Minister is not man-
ning the other level crossings because
he finds paucity of men. There is
no paucity of men in the country. If
there is not full-time work for the
people who may be required to man
all the 19,000 unmanned crossings the
Gaon Sabhas and Village Panchayats’
co-operation may be enlisted. Volun-
tary or part-time paid .people should
be recruited for manning level cross-
ings at the crucial hour. I suggest
that the Railway Minister should do
something about it because though the
number of trains has increased, though
the number of wagons that the rail-
ways are moving has increased, every
accident brings disgrace to the rail-
ways. That is something which I do
not want to happen. Thank you.

Tug DEPUTY CHAIRMAN: Before
I call upon Mr. Chordia, there are a
number of Members who would Iike
to speak, If it is the desire of the
House we can extend the time by hal?
an hour and the Minister could be
called upon at 5-10 to reply. Is it the
desire of the House that we may ex-
tend the time?

Hon, MEMBERS: Yes.

R fanapaTT AaTArEst St
AT, T T AFTST AT AT
ST J FIT F 2 9T W1 SF FT @
FT ¥ qg 3@ a1 fpgar 7gi =
a9rg &t faat § zadtgeerd @ e
T @9 ¥ 929 WIEEH &1 g 97 5T
qF gar @ f fawmr gy det Te-
75 w1 T fE JuRiyEw &1 uw &
¥ MaT FT F A1 I8 F&qT F7 T
T J318 frar | & aq & At ¥
qTAT FEAT fF T T8 ATTEH F¥ Ay
] AR 99 ¥ ‘FI9 e fenf-
fafady” arr  AEE @1 FF——

Excessive speed and the track being
obstructed by a train having fallen on
it due to strong wind.

|
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Tq F1 du7 waeT g § o oow a2+
98T & & g4 #7 a9g ¥ F8f | frdr
a3t o AR @ & AT KT TR F
T T AT § T 73 | 4 A A
eqsT § AT § HAT Y ¥ wyAT
a7 fF ag & gar &7 avg ¥ g frdr
TUFT AT § AT FW AR W A
Sed fEr sy L L,

\l‘rain

ot famergare ATt St
7@ 73 79 F A e o g
ZaR WY ST 77 WY wEEYEE #7388
gz &@ F @Ay S gER e a%r
UFHIgTE FI GHG §——ar HI TR
27 fam & 1 gAFT away F1 AIGL
W F I TTT ATTHG AT & 1 TR
& A T S HIT T A WG
gt 1y & Sl a@ § AFY § A AT
T ¥ & o § faeg a3 uwide
g MG F—Sremd T 3 I M
et &, %7 fean awae ¥ 1 fraA asT
TFAISTE §1 AT § A9 FaAer Fe ?
T TAH1 TN & gEE 9 @M W
qd % & A .. .

Motion regarding

" SarpaAR SWARAN SINGH:
A A tree had fallen.

SarpaR SWARAN SINGH: Which
jtem is the hon. Member referring to?

Surr V. M. CHORDIA: First.

SarpAR SWARAN SINGH: First is
free.

st famamw wreneet Sefan
AT qg F FaT diwe 5 awdr g

m?ﬂ%lswﬁ’swﬁ g g
g

SarpAR SWARAN SINGH: I am very
gorry if that is there. Are you refer-
ring to the accident on 27th June 11‘8\12?

596 RS—T7
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Cause and Responsibility: Excessive,
speed and the track bemg obstructed
by a tree ...

Surr V. M. CHORDIA:
here.

It is train

Sarpar SWARAN SINGH: I am
sorry. There cannot be train there
because the copy that I: have says
clearly ‘by a tree having fallen on it
due to strong wind.

oY ferrrATe et Syt
M T AE TT FT AW ST A
an ?
SarpAR SWARAN SINGH: I have

to apologise if it is typed there ‘train;’
it should read ‘tree.

Tre DEPUTY CHAIRMAN: T think
you should be more careful.

oY farmerA T AaeTa Sl
a° 3@ F 1T FEAT g9ar g fF gaar
ST &6 AN ¥ aim Y oAy @9y
ATITATEY  ad (T 3T a5 oI
o g faq #2 faemerdr A&
Faq “‘@ra’ w2 T § IS & 9
T A7 SAR Fread, wuw AR o
FZ AT RO’ | T S gyt
IqH AR A1, 792 TG T=FT QT 61 |
w7 Y & wgAT g 9g S
S A e g ar W
A fafreet # gma ww =3
giar 9T &1 g, a8 wer a% st g
T A UL I UL wF qIql W
foam qr samEr wsgr AT |

e TEw ax ¥ a3 fRdzq & &%
Tg AT =+ 1 & AW L, ¥ aua FH
A # aee § ST AT WET a1F §
I 9T HIGHT oI AR FIA
=2t § | .

aa§ ggey a1 ag ¥ BF o 3fE-
e o9 quy TR T 06 § 99 A
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[xh fasragae aeareresT Ffear]
g9 § aga o gdeTy I9T F g
WAE IETTH AR AF G @A,
eIz g ara gy, fT ft grrar
7 o 2 & a2 fw g mEr A
A AT AT AT TN H G BAFT o |
T qQ B qga q reafya v @l
¥ foq ax fAga s agd ArET

g

guQ a1q ag & F W3 §F aga
quH g1 94 § FT A dfer warge
B 7Y glar g, ST @i g &, frawt
adrn ag gar g 5 o@ mieat dw
WA & FAdr & a1 O A w®A A
. FNE § UFEISTE g oAt ¥

wfeme #% eqma o @
femg § W I3 I HEER
gl g & 1| § AW WA TTEH HATSE
¥ & foR wreg 3% I7 3 5 Al @)
T § 1 3 AW AE% TR aF quiad
F0 & afF 9aF qrea-a=al ¥ O
qaw & fad satar § Saren dar faew
¥ | 3l aden yg g & fF &
A GF F oo § qHT SR SR
FW A A H IR FT AN §
§ AT FTH A TG § T FL O
&1 39T AdST 98 g7 § 5 3 gwTae
¥ Ay ETH FW & M TFET g
AN § | 39 9T K g FE@ ¥ fai
W d WAL ETER F GG FA &, TR
g FW & fa9F JreaT e #1 gwEm
F@ & | TTT F 9 &Y AT Ay
FEdT ST ¥ AT @Y W A wfre Ay
qEAT ST & ML T F IEAT Ay
I 9 W gEr g ) gafey
WFegFAt 3@ g A & A WF
# At @ A zrenam A o
ST gy W awa § fonw a9
®r wifed arfe 3 AW SaraT w oA
F g% | TG9F 919 & 9 qUA &
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T AT FAAT WA FIH F G
T fFar F | § TEHT STAR AT 89
# d5 A Ao aE F FAR
&§ @ TArG G AR W H 49
fady #Y ara Fwedy @@ § FfF 2@w
# 39 @0 & @ Fo W/ !

w3 faww gra St fem gam
w7 § 3 SfFerw A ¥ w8 FfEw
& Har § AT U wIAT AREL A
T et § T ady cnge fawas
o crse gfew &1 FW F@ A
afet 2@y ¥ a8 wan & fe ae &
ST Al § AT wie gy
FH AR QR T SEIC A/
43 F19 2 37 & | BT AR F qE
I FE FAL AT F  SATHA AT X
Jr 98 AN FAEIR W FIER &
g & fqa oy ¥ & A A ®
7g W F§ 3 2 fF T waAr 3T A
W § qrsAEr ‘A g’ 2 AT
wAr T AT @rE qt WM A
AT’ & 397 | FTHAR § LT ARET
FgF W T ¥ AG FWE | IR
F1 F17 ewieifafaa swedy #18 MT
eC T e o s I T o
ATezX Ft 57g fraa Far wfgd arfe
g W TE F T F FL I SAQF
TSN | AL AT T/ G HT HTEGT
T8 I & a1 AoEy 7o i ¥ afe
AT FIAT AT qObF 3T T8 F TR
F IR § HoG I § AL &1 qF
T AR & O | LAt ¥ wifeqt
F O F IR ¥ SAET M3 ©@F &)
Y AT &1 w@am § fewe o
FEq §a § qav Fg 7l S a1 Fg
TI7 AFEL TFH T A1 AR G
AT N o g ) FHawd
a9 Ay e & M7 2aw § A} FE
FH IHT T gia & Faast adiem 78
gt & O Saa femm aifesr & 9
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2 forga asfg ¥ 19 A 1598 g9 &
FHITEAT g1 AT & 1 3T 9 9% At
fa=e fFan ST wA HEdE g )
g v § Wr 1 fraw § 99,
Sffera Far T Fifzwa F1 STET ANt
gqF qTd g1 gy [|a & 1 W fraw E
 SureraR FA F & AT €9 £ 1 W
# St G FAAA FH FF & & HAA
NTST AEY gAq & gt Adram ag gar
¢ fe 3 99 fagei & ar § faegar
wafas ®3 & 1 5T ST W & 9 39
e & fray 919 & a1 § FE 9T Ao
718 F fram & 27 § AR w4 a9
ferar srar § fF o 3 fraw a3 faa
ERECIEC R ECEC I R C AL
wra faan soa frgar &1 fg=y A
FAT 5 AT AT § THTAT TE F1M
a9 aF 99 FAA @9 fwr
ool AXE q AL GEA T | WS T&-
W 3T I * 2 o5 g fae &1 weay
@ § wegge fFan s =rfed 7 @y
€ arq 3 FRafet F sadr S
W & ST T RTINS F AN F
FTO 394 § g A T TR@ F TS-
afear B orfiee g g0 3@q 2

WA AHT W § A A agq
& &, zafew 7 39 A1 gAw T
ATEAT § | @7 qF 99 7 UPEaw
F1 @A § I9F IR § 77 g fagw
FI g f5 99 @ 7 urelfay wedl-
3T FIA Y TSI g1 AT & W g2
FedlaTa  FF Ufefady e o
R & W GErEr Y ey g &,
Y AXE & T@ 9N FAR ST A A1
ag T4 §, SOF 9 &Y @y w1 A 79
T § A ST AT FIW FE FY
LT AFT g | I FT FARS ST H{HF
& W1 § IF g9 ST ga A=y g
T T FCART & ) TR ZH T S

|
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F FARA B ¥4 FAT A1 fefar=
AT F7 AT /I FH AP A T FH
Y FT 7R | FAfAT T A F AR
F1 FH FET 987 W@TF § | 7 faa-
g9 & % am@dg @a 7=l S 3@ AR
T ST I |

A T Y qF Al § 9 9
gH T F gL UF ¥4 & oy fFAY
forey FEA #1 foedgTR 1T 9ifed |
39 a"T @A ¥ a8 WA & % g ey
F19 & foar farey syt 7 foremae Ay
TG L TR T WL TUEW B AN
dr IaFr foeerdy o wEEr g
el ¥ AT S T & ae
e & I @ H9 foreverdt 78 o
& Y TfEd | WX TR & gH IS
FH AY9q & a7 9g 98 19 F faq fren-
IR AMT AT Fifgd 1 JC e FE
FIH AT F@T & a1 ST fraardy
foreft g F S 7dY Irelt ST TR |
gafad  devolution of authority Tt
qagFal § AR W|/H AR @T
TS F1 NAE AR Fedl =|H 3T
=t |

za% A & arg 77 78 ) faagT
F3A1 2 fF a7 fogq r fag s
2 & 37 mfaena qfr & ey =fgd
7z @+ 7 o g fr 9w FE wWw
QIAT AT & qT 99 FAAT @F I/
M | FH &9 § Al g SAmEr
TS| faagar ® R 39 W #r
qft 78 M 37 21 a8 ¢  fad 99
F AT § G & qAAF ¢ HOAT T-
w|E ¥ g 9y fag a0 mafay
77 faaga & % 37 /9 gam@! 1 A1¢
Id HATAY HAE = J0 ARG
F g A’ e & wlasw 7 wFE
TEY FE | I g TQ AT FT 0
T @I wfasw §  gueas) 6
&1 A AfaF 93 FET | ’
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Sarr SITARAM JAIPURIA (Uttar
Pradesh): Madam Deputy Chairman,
1 thank you very much for giving me
an opportunity to say a few words on
this important subject. A very old
saying is that accidents never happen,
they are caused, and I am sure all of
us present here do agree ard realise
the truth ang importance of that say-
ing. There does not appear to be two
opinions on that. No one is happy
with the accidents and everyone is try-
ing and should try to see how acci-
dents can be avoided. If you go
through the reasons why accidents are
caused, the statement that is laid be-
fore the House proves it amply clear
that the human factor has played the
most important part in it. Next to that
ig the factor of materials and equip-
ment. Coming to the human factor, I
would say that lack of responsibility
appears to be one of the main reasons
for it. Why lack of responsibility has
developed more is a matter which
needs heart-searching, particulariy on
the part of those in the administra-
tion. The Code of Discipline, which
is applicable to a number rf industries,
if T am right, has not yet been ac-
cepted by the railway administration.
If the Code of Discipline is accepted,
it might be a step forward in making
people more discipline minded.

Another reason that I have been
told by quite a few persons is that
while disciplinary action is taken

against those who are in default, there
is a certain amount of favouritism and
also  vindictiveness against a few
others. There are only two ways by
which we can put a man on the right
line. REither reward him for his good
acts or punish him if he has done
wrong. If there is a feeling in the
mind of anyone that a certain amount
of vindictiveness will be.shown against
Mr. A for his action and a certain
amount of favouritism wil be shown to
Mr. B for the same action, I am afraid
it wil] be very difficult for the admin-
istration, in spite of their best inten-
tions, in spite of their best efforts, 1o
maintain discipline in the ronk and
file.
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Another thing is the question of
tracks. It hag been recognised and ac-
cepted by all that the traffic has in-
creased enormously. It js, therefore,
necessary that we must maintain our
tracks, and have double uack wher-
ever necessary. While I do not  dis~
pute in any way the necessity for
spending money on additional passen-
ger amenities, I feel, constructing new
stations at places by spending five
million rupees on an individual station
can be delayed for the time being,
where the question of life of nien is
involved, where the question of in-
creasing traffic in the developing
economy of our country is rmost essen-
tial, not only the track should be
maintained and doubled, but the
money for the time being should be
spent only on such activities, rather
than on creation of certain show pieces
and making certain things which will
only add to the amenities which, to
my mind, can certainly wait for some
time more to come.

A little while ago quite g number of
my predecessors have mentioned about
the speed. If I am correct, the speed
of the trains has been brought down
as compared to what they were several
Yyears ago. While on the one gide i1n
other countries we find that the
speed on railways has gone up—par-
ticularly in Japan I am told that
nearly hundreq miles an lour speed
is in vogue—on the other side we have
brought down our speed. Why we
have to bring down our speed is cer-
tainly a matter for investigation.
There again; it appears that lock of
proper maintenance is ohe of the main
reasons why we cannot speed up our
trains. We have to suffer not only by
keeping the running wagon hours at a
lower rate, but also the traffic carried
is less. It was suggested in the last
report on the accidents cn Indian
Government Railways that special
lessons on avoidance of accidents
should be given to the trainees in the
Railway Training Schools. I am sure
that the Railway Ministry has intro-
duced that subject but to our extreme
regret and surprise we find that in spite
of all that accidents have been on the
increase. This certainly is a matter

Railway Accidents
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which should be looked into and dealy
with by the administration stx_‘ongly,
forcefully and with determination.

One thing more I would like to say
and it is about the compensation that
i being paid to those who suffer in
the railway accidents. Undoubtedly,
the members of the staff and ihe work-
men on the railways Jo get a certain
amount of compensation. The passen-
gers’ claims are also considered by 2
magistrate appointed for the purpose.
1 would most humbly suggest that the
railways should find out if there could
he a system under whicn all concern-
ed definitely get an insurance claim
and are not left to the mercy of any

. individual. My submission for the
consideration of the Railway Minister
would be that just as we have an air
insurance scheme at the  different
airports at a very nominal charge for
a certain destination, if the same
facility is granted to those qu are
travelling by train, it may go a long
way in creating some confidence.
There was the accident which occurred
to the Punjab Mail some time ago. I
had occasion to travel fortundtely of
unfortunately the next day off that
attident and beYieve me, the ‘cr%im wab
almost empty, and when I enqulired of
a number of railway officials, they
-all said that the accident that happen-
ed the previous day had an effect on
the mind of the travelling public, It
is quite natural, it is bound to happen.
Confidence will be created if concrete
steps are taken, if positive action is
taken against those who are not com-
petent, and if rewards are given to
those who do a good job and thus
pring about efficiency in the reilway
administration. Thank you.

SHRr M. GOVINDA REDDY:
Madam, if we compare the accidents
that have taken place in recent months
with accidents in the decadeg of the
pre-independence era or even  with
those of the decade of the post-inde-
pendence era, we must admit that
there are far more now than there
ever were and that there must be some
reason for these accidents taking place.
One reason is that our track is over-

\
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aged, and within our tesources We
have not been able to renew the track
to the extent desirable. Alsg we have
been compelled by the pressure of de-
mand of service to use increasmgly
overaged engines and overaged roiling
stock. So that also may, in a way, be
responsible. But we are very happy 10
find that the railways are making every
attempt to effect remewals of track
ang also to replace overaged rolling
stock. For this purpose 1 am  very
happy to mention that the Planning
Commission have seen the point and
have given an additional allotment to
the railways over and above the allot-
ment they made in +he Third Flan.
They say that there is a silver lining
in the stormy cloud, and it is perhaps
as a result of the accidents the Plan-
ning Commission has heen persuaded
to give more allotment.

Madam, the hon. Minister has been
pleased to explain what steps they
are taking in the matter of improving
the machinery, threi track, in inter-
locking system, and so on. 1 am not
going intp that. ' There is one reason
which should not b& fverlooked, and
that is sabotage. Although the figure
given here about sabotage shows a
decrease in 1960-81 as compared to
1958-59, still it shoulg not be over-
looked. I think the railways should
have an intelligence system, 1 do
not know if they have an intelligence
service. If they do not have, they
phould have one. If they have one,
they should improve it. They should
have an intelligence cervice to find
out if there is any possibility of an
organised sabotage going on.

The other reason ig the human ele-
ment. The Minister has placed his
finger on the exact point. In spite of
the perfect equipment that we have,
perfect conditions that we have, if the
people who operate have not got a
spirit of service, have not got zeal,
have not got a sense of duty, have not
got devotion, then the perfect instru-
ment, the perfect equipment and the
perfect conditions do not at all work.
So, it is mecessary to improve the ser=-
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vices. In this connection, the Minister
has mentioneq several steps taken by
way of training facilities and refresher
courses. I only wish that these are
not there only in name bug that they
are made more effective use of. One
point which I would like to stress is
that there must be proper contact bet-
ween the higher officials and the men
under them. Of course this point has
been referreq to. The divisional super-
intendents, the general managers and
even the Members of the Railway
Board must have more touring work,
must have more inspection work, must
have more contact with the men than
they have now. I do not go to the
wxtent that one Member went here to
say that they do not do their work
sroperly. In fact, they have a high
sense of duty, and we must say that
wur officerg have been doing excellent-
iy well. But it is one thing doing
sffice work anqg it is quite a different
hing to have persenal\tontacts. Their
toing roung servey two ‘purboses. One
s to make the ople on  the line
lert. When they eRpect a superior
fficer coming, e}y will always Dbe
Jdert and they will not be slack. The
ther is, when they tour more and
nore, they establish personal contacts.
t is these personal contacts that make
he men give their best that make
he men love their labour. There-
ore, it is very necessary  because,
7herever there is an efficient and good
flicer who establishes intimate con-
awct with the men, there has always
een very good service given.

The other point is that the con8itions
t work of the peor station masters
wust be improved. 1 do not know if
1ey have sufficient powers. As hon.
lembers know, excepting in cities, the
-ation masters live far away from the
abitation of villages and towns. They
ave to depend on the mercy of the
nesmen, pointsmen and cabinmen
metimes. I mentioned an instance
my Budget speech of how a station
aster asked the pointsman to go to
e point and he refused to go. I my-
1 wag a witness to it, and I mention-
| that, and I have no time to go into
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that now. The powers of these poor
station masters on  whom responsi-
bility rests as far as the station limits
are concerned must be increased. I
do not know the exact position. It has
to be looked into. The powers of the
station masters in enforcing discipline
on the men under them must be looked
into and revised. If they do not have
sufficient powers, they must be given
sufficient powers, and the superior offi-
cers, the divisional superintendent, etc.,
must support the station master when
there are complaints about the slack-
nesg of the men.

Railway Accidents

Then within the short time at my
disposal 1 want to lay stress on one
point. They have got various methods
of educating the services. It is all
very goad. One method of educating
the services is by way of pictures. I
do not know if any of the Members of
the Railway Board or even the Minis~
ter has seen pictures produced by soc-
ialist countries. I have seen them,
Madam, and I hope you have also
seen. They are pictures well designed
to inspire a spirit of service, devotion,
love of the country, respect to national
property, etc. They inspire people with
such zeal that one who sees those pic-
tures will never fail in his duty. He
will be prepared to give a larger meas-
ure of work than is expected of him.

Surt DAHYABHAI V. PATEL: Is it
only the picture or the fear of Siberia?

Sert M. GOVINDA REDDY: That
is why in the Communist countries al-
though the hours of work are more
than seven hours—they work nine
hours willingly, and of course there is
that element of compulsion also—it is
more the willingnese that is responsi-

ble for showing more production, for
achieving more progress. When we
have so many gangster films from

America, so many useless films coming
here, to disturb our discipline and
ethical standards ang all that, I do
not know why we should not make an
arrangement to have those pictures,
desirable pictures if they are. Ir
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there is anything that is not desirable,
let us not have them, or let us see
those pictures, let us examine them.

b pM.
Suart ARJUN ARORA: Let us . . .

Sur1 M. GOVINDA REDDY: Let us
produce those pictures in our country.
I think the Railway Ministry as well
as the Government of India in general
«can make use of this method of carry-
ing on visua] propaganda to improve
«discipline among the services in the
railways.

The analysis given in the Review of
Accidents bring out very clearly that
the points I am stressing on are very
important not only from the point of
view of preventing accidents but also
Irom the point of view of increasing
efficiency. On page 9, they have an-
alysed the causes of the accidents,
‘They have given a table. They say—

“The foregoing analysis more or
less reiterates the conclusions ar-
rived at by similar studies in the
past. Of the total number of 1,545
collisions and derailments, 1,035 or
about 67 per cent. were caused by
the failure of the Railway staff,
the percentage of collisions attribut-
ed to failure of human element be-
ing as high as 99'2. The other most
pronounced factor in the causes of
derailments is the failure of mech-
anical equipment, being responsible
for 13 per cent. of the total number
of derailments during 1960-61. Of
the 1,415 train  derailments during
1960-61, those caused by the failure
of permanent way, etc. were only
75 or about 5.3 per cent.”

So, it is not so much as the overaged
stock or the overworn track that is
responsible, but the humap element.
And if we go on to page 11 where they
analyse serious accidents, we see this
‘thing at the bottom c¢f that page—

“The proportion of serious adci-
dents attributed to failure of rail-
way staff in 1960-61 was 60 per cent.
as against 50 per cent. in 1858-60,
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but there is a marked improvement
in the percentage of accidents caus-
ed by sabotage . . ".

This is what they say.

I have referreq to these things to
show that the Minister is well aware
that the main cause of accidents is not
the inefficient operation or whatever
it is, but due to the human element.
And in order to improve this human
element, several steps have to be taken
in addition to what he has proposed to
do. And the one important step on
which I lay stress is producing liter-
ature, producing pictures, and even
holding discourse classes. In fact, I
may mention another thing which ex-
ists in the Communist countries, and
that is, there is discussion among a
group of officials serving in a depart-
ment. They discuss as to how to im-~
prove the working in that particular
gsection. That is a very healthy thing.
They discuss things and if there are
any defects in their section, they re-
pory them to the director or to the
higher authority. It is a very healthy
arrangement. I do not know if our
railways have that system. It is very
good to have such a systern.  For in-
stance, in a zone the men may come
together and discuss the defects or
they may invite suggestions. Or
a particular section, the men concern-
ed can come together, collaborate, pur
their heads together and find out what
is wrong.

Railway Accidents

Since I am pressed for time, I do
not wish to take more time but there
is nothing alarming in this because
ordinarily our men, whether it is the
lineman or the driver or the station
master or an officer, are intelligent,
more intelligent than the average men
in BEuropean countries. Therefore, we
have no need to fear. There may be
some of these things which should be
attendeg to. I hope that in time to
come, our railways will remedy this
evil of frequent accidents.

st TiterE At AT feey
Yy W, Wit g § S 38
gEs AR qiarfas 9F gueag gf
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[t 2o amsiY]

g ST gUR AW A A IW FEw § o
aga fa=m & @ WS geeT v
g ? Ot @t A FEg &, Fgram &
TRAIEE, GRAISE & &, g gHeAT AT
& & AR T g F G T
#F1§ WlasEml T8 # v 9%
F1E g Y 78 T TR § fF e
TE RN AFFT FereaT &F TFT & HIX
JqF U & AT AR @@ aFl 7
TR GqEr § fF FE FE-Ar qorg
g foar asg ¥ 7 W@F ; gHaA”
gt € 1 A% guw & o T@d o
FTOT & | OF a7 a8 fF ) gAR &a &
FHATO &, AT FUAA &, TR
g F STH FEFTAT grAr &, gER
7g fo ot wmeftw §, d=few &, guan
FAI It & MR e a2 5 9
T AT & 1 AT IS € fF R
TF & R Faga q§ qeF gaR
A WIS A7 agY e @y
g 5 wgl 39 d9Ew & fomd sm-
A F AFAW F——FqiF qF I
gere gr & ar fad <amt &Y, S
&, I & T Sy § afew sw
e qTg geta & 97 asT TR
Y 3 1 gER ATE A SrEmarg 9ew
E I A ol - B B A Y
qEq 4 9 W MR F ) AEw qg
fFag su aerd § T a7 ), I A F
I AT FE 9, AfFw 99 g9 G
F @ T wrE ghe @l ogd, g
7.7t frag € 1 SR QI |
&1 IS AfF AT FET & F o gw
AT HT ASTE a5 74 4 a9 78 gH
A P frda M da q aer
3, AfFT W q7F F AR AR TE |
W1 39 08 AW §—WR wF § 0
frrar it a &, I F §, 98
FgAT a9 AT & Al TV AW Fe
fomr TET Aser WY @A &)
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a1 AR S WS FHard § o
afs gadar g, @YU ¥ FH FE
F WEAT & a7 @H g7 UF G6q
&\ St fr gOR AT @F AT A
Famn 5 ¥l AEEeTw g ATl
TR & GF STA G &7 WAAT 7@
AR A 9T G0 & @E qrEdeE
TR FAAYTIOET KT ATEAT AET
A qF qF TY TG0 af qaT | gq
W W gfmat § 719 F9 § afe
BHR (A AT qgS AT S ol
@ e g fr o dw XA
TfwfEed 1 & AR o1 W & FH-
A § ITHRT FIE FYS TGN & 1 ST
gAY | gU T A A § SHAT g
gfam a sa & fvoag |
Fg1 v fF S FEE € I9R aga
Fu frear § sofed § w1 w2, av
TOFT Taed I8 & fF § e "o
IR 919 FL G &, AST FLAFT & ¢
IO F1E FX FL 1 UG Fg (AT S
fe SuaT FEL TG 9T, T Al
FT 9T, T AT FT 97, 3F T&l ¢ |
ot FGR &1 IFHT FgAT A |
IR S & FHATAT H FAATTAIAT
oy 2, fcer oy & %R F gwaAg €
f& g7 ga<dl «r fewma & & @
g9 gaag ¢ fF ago-y faemd g
WA |

@O aw a8 § 5 Akiasw 4,
WM #, Ty A § 1 I99 qgT
guE & afe fex it 78 fF 78l o
q g W FIA B T Oa| A
9 F Gl &l fAaq § | ar S
FHET H FH FA A § A TE
WA g Tifed fF 3 S a ¥
FIA FL AR AT WG a9 a8 TG
qE ¥ a9 | 9T qY aF q W
&% A1 FFEAE T AW § IHEN AW
qq =W § AR I MEY FAqGT & qv
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TREY § S FH FE a9 & § W
HETAT ¥ F19 FL J1 W TS & (%
AE Y TRAST g1 o a7 g g
dfew @ T€ § 0 TS #1 &Y
F TFd & |

¥z F IEr 3 Jr‘( %
%% Smg gEE T frg oo A=
¥ oAMT W FgT § gara AT |
A ¥ FBT W AGErd AW
7R 17 fasady & f& ok w=w
R FE WA FT uFmET Frowr
gt @Ar AR wIT § | HEer
#§ owg AT AT 3uEl Tg—
fF F i UF wEET garoq
A AFEL MET  IX T, 9ER
TEET ¥ AT AT s o st
ARF 1 AR FE ;A 17
T & T A% T WO A
qET FT AT TG %Iﬂ‘rvrlagm
ey St ¥ & g T
frar WX ¥ TR AT A
FQ@T | a2 W AGATT § fager %
g '\ fag oW s
gt wrar g 3o gde
§§ -Qr\f, ﬁ' '—'réj- Si :Ti, t:‘r -
ar<t § @a (A1, g Parliamientary
Times & g ol | qf[F W
lﬁtqﬁtiﬁﬁ%a\rnw&mgm
g, W3 g § FH T AT B
qry, wfra FET f5 FH F0 FGE FT
W ST Sfud AE g 3 O ¥
@ T AIEEr A WA AR AW
@i afs Fi§ vadr & d 99 garen
artaq 1

st fyaeta wrT e | fya
M Farq g T2 @AT A

St FlewEart @ AT 9w
A TARGTIEIE | M ARF

ARAT a2 FTef &) ag g &
T g FT WM &, a8 F1aEs € |

¥ 8 W a1 5w W@l &
weftg framr & & arfaar g1, awfar
g a1 3% gIre #@1 AR g FW

. ®Y war gAY w1fEd @@ ar e’

F FT OF qfCAEY aq SOECT | A
g feurddee & weae /g0 il T 9w
ar F&f TS g o a T g
F1 WA § WAl WRIATEA FAW
WL ga@a HAT IR0 R 6%
acn?mr?l

SHrr AKBAR ALI KHAN: He will
also get a chance to become a Minister,

Surr SHEEL BHADRA YAJEE:
He will never get a chance.

i fawew wR Aeareresy S e :
T A8 WO § & gFINR =54 @

g7

Surt SHEEL BHADRA YAJEE:
He belongs to Jana Sangh, and Jana
Sangh will never come into power,

q gy WAy 3 W g AT wey
F2 @ 2\ zafeg X@q FA=rCAl
Fi Hifgg & w1 T wgd ool ¥ &
A FRACT &, T 7 99 1 fqafg
fer & g &% MT 9T & AWH
Jg i AT Fi 1T § g Aiw
¥ ogw T ogwmy & fv @¥ew
§ WA A AT gEedr g
S

i

fer A gmm g fFoSr
™3 FEAMT W OFTH A AT WY
FaTH W@ O§ FM T AW Al
frq E@g @i w1 AT ST
qHE FY, FOEfTIr & 4™ #HiK
QU FARAT F AT WA AT AT
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FE AW AM § TR 3T Tl
# qe wam =\ aAr =@ifey;
Fifs w9 g7 I AT A

g g 3w w gy orar & g
fasit & o9 w19 | 3 fag W9
Faaifet &0 3@ R 1 78 #:
ar fF wgadgw A qHA) Agr T,
gaRr  Aavage 41 fawe wadse
gl AT @u9 AT Fad
IAEMT A & 1 wfasde @ AFeT
Fr TAdr A G gw F& F IuH
At TGt oY, a9 F FTl AT vy 9
T F guAaT § 7 AR B AN
F ugi W& A & afew WI A
Fuarfd #1 GgF AR FA4(CE
g Fr faoer g¥ 3 =fem

SarparR SWARAN SINGH: Madam
Deputy Chairman, I have derived
great benefit from the speeches which
the hon. Members have made with
regard to this important question of
railway accidents. This matter has
been one of very great concern not
only to the railway administration,
the zonal administration and the Rail-
way Board, but to me and to my col-
leagues also.

It is quite one thing to mention a
variety of reasons and details when
things go wrong; it is not unnatural
that we should start having a sear-
ching look at our shortcomings and
should list the various defects. It is
important and it will be my endeavour
to derive the maximum of benefit and
to take the maximum of advantage
from the great deal of thought that
has been bestowed upon this subject
by the hon. Members.

I think that, on the whole, the
Members who have participated in the
debate have tried to give a number
of suggestions. May be that in the
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case of some hon. Members they felt
angry at the shortfalls, but I was
greatly impressed by the mention of
some constructive suggestion or other
by almost all Members. I feel consi-
derably strengthened by the thought
that in a matter like this party con-
siderations or party affiliations do not
dominate our discussions and we try
to find remedies with regard to matters
with which all of us are concerned.

Railway Accidents

I would like to assure my esteemed
friend opposite, Mr. Dahyabhai Patel,
that the life of each citizen in our-
country is as important as, if not more
important than, that of some of us
who happen to be carrying responsi-
bility either at the Centre or in the
States. It may be a matter of coinci-
dence, but if it is by exercise of
greater vigilance and by taking more
precautions that accidents have not
taken place when important persons
travel, I am one with him, and I would
like to impress upon the railway
administration that they should take
the same measure of care and they
should exercise the same quantum of
vigilance which they exercise when I
or my colleagues or my friends
opposite are travelling in the trains.

Surr  BHUPESH GUPTA: Why
opposition?
SarpAr SWARAN SINGH: It is

because you are dear to us; we want
you to exist; we want to protect you
against yourself sometimes.

Surr BHUPESH GUPTA: You are
seeing that care is taken of you.

SARDAR SWARAN SINGH: There-
fore it is a matter of great concern
and it will be our constant endeavour
to exercise the maximum of vigilance.

Without introducing an element of
argument or debate as to whether
there is defect in the track in the
form of old rails or the 1%e and what
the relevance of these factors is in the
occurring of accidents, I would like
to say something about one or two
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aspects that have been touched upon.
I agree with hon. Members—I think
they were Mr. Kumaran and Mr.
Mani—when they said that we have
inherited from the British regime a
system of railways which had been
greatly overworked and where
replacements and renewals had not
kept pace with the increasing strain
to which the railway system was put.
It is not for me to go into the history
thereof but the fact remains that we
had the Worlg War, when not only
was too much strain put upon our
railway system but some tracks were
.actually dismantled and taken to
.other theatres of war, and new
railway lines were constructed.
But it does pain me when some
of the hon. Members talk of thaf
period and cite it as an example of
-efficiency and the like, May be that
the main stress at that time Dbeing
authoritarian, there might be some
-semblance or show of discipline and
-show of exercise of authority, but I
think even in the present time we can
exercise the same authority and can
-enforce discipline without adopting a
stern tone or without appearing to be
wielding the big stick. It is true that
-where somebody goes wrong, puni-
tive action has to be taken, and it
should be taken, ang I am grateful
40 the hon. Members who have point-
ed out that in certain cases the action
taken does not appear to be commen-
surate with the gravity of the delin-
quency which was involved. These
points will be taken note of, and they
will serve as some guide to those on
whom the responsibility of taking
decisions with regard to the quantum
of punishment rests. But in an over-
all manner let us not take this view
that it is only by exercising our
authority in an ostentatious and
authoritarian manner that we can
enforce discipline. I think, if the
workers and employees at the various
levels are approached in a spirit of
asking for their co-operation, the res-
ponse is quite encouraging. Madam
Deputy Chairman, I might recall that
I made it a point to attend two annual
meetings of the two Federations of
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employees who are working in a highly
organised manner in the railway
system, and I put to them my view-
point and I also heard their view-
point. I would like to assure the
House that in both the Federations’
meetings, which were held at Jaipur
and Udaipur within an interval of
about four or five weeks, there was
a great feeling amongst the workers
about the occurrence of accidents and
both the Federations assured me that
with regard to all the steps that might
be taken for prevention of accidents
they would extend the fullest co-
operation. Not only that, I invited
both the Federations to give thought
to this problem of accidents and to
give suggestions so that these may be
prevented or the recurrence of them
may be stopped or they should be
greatly minimised, and I am happy to
report to the House that this received
a good response. )

Railway Accidents

Apart from resolutions and speeches,
I could notice that all those persons
who participated in the Federation
conferences were greatly influenced
and were powerfully affected, and
when this subject was touched upon,
I could see from their eyes, from the
throbs of their voices and the way
they were reacting that they were
feeling very much in regard to this
matter and I count a great deal
upon this response. The core of their
heart appeared to have been touched.
Even thereafter, they have met me in
small groups and have assured me
that they will themselves constitute
special committees in the wvarious
unions to go into this aspect and will
constantly remain in touch with me
and will be giving their suggestions.

A large number of suggestions have
been made by the hon. Members.
Many of them are such as of a techni-
cal rhture. I think the best way to
utilise these suggestions, apart from
the advantage that the administration
will have of studying them and take-
ing advantage thereof, would be to
pass on all this discussion to the Acci-
dents Enquiry Committee go that with
the technical knowledge, with the
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other facilities that they have and
with the background of other material
that they have collected—and the res-
ponse to the Questionnaire also has
been fairly good—the Accidents
Enquiry Committee, I am sure, will
also be benefited by the discussion
here and in the other House, I will
arrange to transmit copies of the
speeches that have been made here so
that they might be examined with the
care that they deserve and we might,
therefore, be able to derive great
benefit from these discussions.

Motion regarding

On two matters, namely overaged
engines and track renewals, I would
like to add only this much that a huge
backlog had accumulated as a result
of the World War and its aftermath,
pre-independence period, when natu-
rally the foreign administration was
not very much interested in the deve-
lopmental aspect of the country and
they were running the country more
or less as a police State—all these
factors accumulated—they left a
legacy to us where the railway system
on the whole was not in good shape.
Over and above that, came the parti-
tion where the system got truncated.
We had some very vital links to
establish. For instance, a number of
bridges, the Assam Rail Link and a
number of other works had to be
undertaken as a matter of high prio-
rity. Still on the maintenance side,
this renewal of track and replacement
of overaged engines, locomotives,
coaches, wagons, all this has been
tackled in a very systematic and sus-
tained manner. It is true that we
have not replaced all overaged
engines, locomotives or the other
rolling stock, but there has been a
phased programme both in this res-
pect as well as in toning up our track.

We had, as the House might recall,
a definite programme in the course of
the Second Five Year Plan for renewal
of tracks. We were faced with diffi-
culties with regard to availability of
steel rails and the like; they had to
be imported. Now we are manufac-
turing more of the rails. Even now
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we have, for our pressing require-
ments, to import certain quanti-
ties. Therefore, we had a definite
programme of replacement of
rolling stock and renewal of tracks.
These programmes were, by and large,
carried out in the course of the Second
Five Year Plan. 1 think the shortfall
was only of a very small percentage.
We have not only to clear the back-
log, we have not only to get over the
legacy which had been left to us by
the British, but as time goes on there
are fresh additions to the debit side.
And, therefore, our pace has been
quicker. Even during the present
year we have a definite programme
of track renewal of about 1,800 miles
approximately—I am giving this
figure from memory—and there is a
provision of a little over Rs. 40 crores
for track renewal alone.

Qur manufacturing programme of
locomotives, wagons, coaches is going
ahead at a very satisfactory speed.
We have wundertaken projects for
manufacturing our own electric loco-
motives and diesel locomotives. These
are the basic matters that are being
attended to because we could not clear
the backlog of worn-out tracks or
overaged engines and rolling stock by
imports alone. Some friendly coun-
tries have helped us. The World Bank
also has helped us.

Sgrr S, C. DEB (Assam): With
regard to the renewal of railway track,
may I know, Madam from the hon.
Minister whether the question of
replacing wooden sleepers by concrete
sleepers has been considered? ’

SarpAR SWARAN SINGH: It has
been considered and very concrete
steps have been taken, namely, a pro-
ject report for producing concrete
sleepers on mass production scale is
being prepared An Officer on Special
Duty has been entrusted with this
responsibility and wé have given him
other technical staff. We attach great
importance to this programme because
we know that the forest wealth of
our country is progressively becoming
poorer and poorer. We were also
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importing sleepers from foreign
countries. Now, we have taken a
decision that no wooden sleepers

-should be imported and we should try
to manufacture our own sleepers.

In that connection, we have tried a
number of alternatives like cast-iron
sleepers, pressed steel sleepers, con-
crete blocks, tie bar etc. The latest
to be manufactured by our technical
people will be the cement congcrete
reinforced sleepers. This has been
tried in a number of other counfries.
We are also going ahead with the pre-
paration of a project report, as I
stated.

Madam, I was submitting, wheJ'A the
hon. Member intervened, that we
have succeeded in creating in the
country adequate capacity for our
rolling stock excepting electric loco-
motives which, at the moment, are
being, by and large, assembled. A
small percentage is being manufac-
tured by us.

With regard to diesel locomotives,
the project is going ahead and it is
our intention to manufacture all the
equipment in the country. So, we
have this co-ordinated picture—our
steel plants producing rails, plates and
other essential material], even the
wheel and axle plant at Durgapur
and by Tatas. They are producing
these necessary components of the
equipment, Rolling stock in 1he
form of wagons coaches and loco-
motives, all these are being pre-
pared in the country. The House
will readily agree that the entire
approach is in the larger interests of
the country. Consistent with our
economic conditions, even from the
point of our national self-respect, it
is a matter of high importance.
While at this, I would like to record
my appreciation of the welcome help
that we have received duricg this
transitional stage from other friendly
~countries including the U.S.A,, Canada,
the UK., West Germany and the

World Bank, who have helped the

railways in a very generous manner
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and have helped us to undertake
essential programmes of renewal and
of new construction programmes but
now [ think we are progressively
required to look for our requirements
to a large extent, to our own internal
sources. For some of the highly
mechanised types of equipment parti-
cularly in signalling, electronics and
the like which are the latest in this
category, we will continue to be
dependent upon foreign help but by
and large the bulk of our require-
ments will progressively be met from
our Own resources.

So far as the question of mainten-
ance is concerned, hon. Members have
expressed concern and they have said
that we are perhaps not giving enough
attention to maintenance. I would
like to share my own persona] views
in this respect with the House that I
attach the highest importance to
maintenance, not only to see that the
rolling stock, tracks, etc. are in good
trim and are in good shape, but I feel,
that in a poor country like ours, main-
tenance is a matter of high importance
both to keep up standards of efficiency
which by itself is important and more
s0 because our resources must give
the maximum result to us and it is
quite axiomatic that maintenance is
one important factor which enables
any country to get the maximum out
of her resources. I agree with Mr.
Jaipuria when he said that we should
attach greater importance to this as
compared to show-pieces, although I
have a little grievance because he
belongs to Kanpur where they have
got a very huge railway station and
now he grudges a little improvement
to other small stations and tries to
explain it away by saying that those
are minor things after having got
himself one of the most magnificent
railway stations in the whole country.
Now, that the improvement is per-
colating down to the small stations,
he should not grudge it, because we
have to keep a judicial balance bet-
ween these essential things, and we
have also to look to the amenities and
we should always remember that a
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large number of our railway stations
are for the rural people. The people
get into the trains and get out at the
smaller stations where the amenities
are not as much as I wish they were.
Therefore, we should not grudge that,
but I agree that we should continue
to attach the highest importance to
this question of maintenance, whether
it is maintenance of track or of loco
shed or of anything else. I would like
to assure the House that I have con-
stantly been impressing upon the
authorities concerned the great
importance that they should always
attach to maintenance although 1
would like to say that it is perhaps
not quite fair when it is said that
engine drivers or others are compel-
led to take out locomotives which are
not in good shape. All these loco-
motives before they leave the loco
shed, are properly tested by the fore-
men and others and it would not be
quite correct to say that this aspect
is ignored. In fact the railway organi-
sation can claim to have a highly
organised and well-set system of
maintenance where the drill is com-
pletely laid down and various steps
are indicated that when a locomotive
comes, these are the points of details
which have to be attended to; it is a
sort of a religious ritual which is gone
through before a locomotive leaves a
loco shed. There are various rules
saying that after so many miles, this
much checking has to be done and
this much replacement has to be done
or what are called periodical over-
haul or general overhaul and overall
checking has to be done. So this is
a matter which has always received
very great attention and I would like
to assure the House that this will
continue to receive all possible
attention.

Mention has been made that the
staff appears to be overworked. So
far as the operational side is concern-
ed, we have got three important links
or categories I may say. One is the
maintenance staff about whom I have
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already mentioned that if work
requires that more people should be
recruited, they should be recruited.
But the quality of work is more
important and great attention is paid
to 1t from time to time. Then, on the
operational side, we have the people
who are actually on the trains, and
we have got the station staff in the
cabins, pointsmen, cabinnmien and we
have got the engine drivers and others,
that 15, on the track and those who-
are moving with the trains. So far
as those cabinmen, pointsmen. A.$.Ms.
and the like are concerned, I would
like to say that they do not have to-
work overtime at all normally,
because they have got fixed duty
hours. Their duty changes after a
fixed number of hours and those duty
hours have been worked out affer a
good deal of thought had been bestow-
ed on the amount of strain to which
they are put; this matter has been
the subject-matter of even adjudica-
tion, and we are adhering to the hours-
of duty which were evolved as a result
of the various processes of discussion
or talks with the unions and even as a
result of judicial pronouncements.
Then we are left only with one cate-
gory, that is, those who go with the
trains. The House will readily appre-
ciate that much as we desire that they
should also strictly follow the hours
of duty, the very nature of the work
is such that there may be occasions
when they have to work overtime.
Even with regard to that, a definite
standard has been laid down that,
when they have to put in overwork,
not only that they have to be paid
extra but also steps are being taken
that everv endeavour should be taken
to replace them so that as far ags possi-
ble they are not made to work beyond
the hours permitted under the various
adjudications and the like.

Railway Accidents

Again as it is said in a general way,
if you glance through some of these
accidents where, for instance, the so-
called human failure is concerned, in
one of these accidents, for instance,
a trolley was left on the track itself—
that enquiry is still being held—
when the signal was lowered. I need’
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hardly say that trolleys operate even
against signals. No amount of work
or any effort could be an excuse in a
matter like this. So it will not be a
correct thing to say that people are
unnecessarily having fatigue and the
like. All these matters are always
being considered and they will con-
tinue to be considered. I would like
to say categorically that fatigue, at
any rate, will not be permitted to be
a cause of accidents or cause of laxity
in the performance of their duties. I
have already issued instructions that
we should try to analyse some of these
accidents so that I might be able to
present some authentic figures to the
Houses of Parliament which might
bring out whether there is any
relationship between the fatigue ele-
ment and the happening of these
unfortunate accidents. It may be that
we are trying to find some reason or
some cause which may not be borne
out until we fully scrutinise the acci-
dents. We will certainly go into that.
Apart from that, this general princi-
ple that persons, particularly those
who are entrusted with vital duties,
should not be fatigued and should not
be made to work beyond a certain
time so that they may not feel dizzy
or may not feel sufficiently enthusias-
tic, is one which is unexceptionable.

Motion regarding

Surt M. RUTHNASWAMY: May I
ask the hon. Minister whether any
scientific study has been made of
fatigue among the workmen on the
railways?

SarpAR SWARAN SINGH: Well, I
have not been long enough here to
say whether any scientific study as
such has been made or not on the

railway's. But this is one of the
important matters of personnel
management. Scientific study, for

instance, would be something which
is evolved as a result of discussions,
because the greatest effect is on the
workers themselves. If, for instance,
they make out their case and place it
before an impartial tribunal and that
impartial tribunal decides on it, then
that i3 some basis or some yardstick
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upon which we could go. It is true
that these matters were gone into in
considerable detail in what is known
as the Rajadhyaksha Award. They
on that committee went into al} these
aspects and they also went into a
mass of evidence that was produced
before them. And then they laid
down certain norms for different types
of work that are involved.

Something has been said, Madam,
about the level crossings. This is a
matter which has been considered
from time to time. The basis for
providing manned level crossings is
something like this. When there is
an existing highway or an important
road, and a new railway line is con-
structed, then they provide a level
crossing there. It is true that the
geography of our country is changing
and we are developing. New roads
are coming and traffic is developing
on our roads The intensity of the
traffic on the railway lines is also
increasing and therefore, the pattern
is changing. We are trying to keep
pace with this and we continue to
examine the various level crossings
with a view to seeing whether any
reclassification is required. Wherever
it is felt that either on account of the
intensity of the railway traffic having
increased or on account of new roads
having been constructed or due to
other reasons the road traffic has
increased, we take steps to provide
regular gates and we try to man those
gates. It is a matter of financial
adjustment between the States and
the Centre with regard to financing
works necessitated by such new deve-
lopments. The States are also expected
to contribute something and there i
a code which has been, more or le;i
laid down and that has been acted
upon in some cases. We have recently
held again a check on the various
level crossings that are still unmanned
and we feel that another about 1,100
or 1,200 unmanned level crossings are
such that they should be manned. We
are initiating action in conjunction
with the State Governments with
whom we hope to arrive at a suitable
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financial arrangement to provide these
level crossings with manned gates on
a phased programme. It will be
appreciated that all this cannot be
accomplished within a short time, say
in a year or so. It is our hope that
we will try to progressively provide
these. In the meantime the other
authorities—the State Governments,
and the Transport Ministry will also
take steps to see that the road signs
are more prominent and other steps
like creating artificia] bumps and so
-on, on the roads so that the road
traffic may be compellel to slow
down, are also taken. These have
been suggested and I hope some of
these points will be picked up by all
-the road authorities.

Motion regarding

I am sorry, Madam, we are already
sitting late and it is not my intention
to go into getails and into the various
points that have been mentioned. As
I have said, apart from being for our
sown beneflt, these will be examined
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by the Accidents Enquiry Committee
presided over by Shri Hridaynath
Kunzru, and we are looking forward
to their recommendations and also to
the various points or suggestions that
might be made as a result of the
various other enquiries from time to
time.

I would like to assure the House
that it will be our constant endeavour
to make rail travel not only more
comfortable but also increasingly safe.
Thank you, Madam.

Tue DEPUTY CHAIRMAN: The
House stands adjourned 4ill 11 a.m.
{oMOrTowW.

The House then adjourned
at forty-five minutes past five
of the clock till eleven of the
clock on Wednesday, the 22nd
August 1962.



